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CORRIGENDA

In the Legislative Assembly De-
bates, Budget Session, 1042,—

(1) Volume 1, No. 1, dated the
11th February, 1042, page
31, line 20, for ‘ Muslims "’
read ‘‘ Muslim "’ ;

(2) Volume I, No. 15, dated
the 5th March, 1942, page
708, line 20 from the bot-
tom, for ‘ Suppression’’
read ‘‘ Supersession ”’;

(3) Volume IT, No. 5, dated the

"~ 17th March, 1942 —

(i) page 1207, line 4, delele
the full stop after the
word ‘‘ statement”’ ; and

(ii) page 1285, lines 5 and 22,
Jor ** The Honourable Sir
Homi Modi ”’ read ‘‘ The
Honourable Sir Homi
Mody "' ;

(4) Volume II, No. 7, dated the
19th March, 1942, page
1357, line 15 from the bot-
tom, for *‘ The Economist
news'  read ‘° The Econo-
mist news- >’ ; -

(5) Volume II, No. 8, dated the

20th March, 1942, page
1422, line 13 from the bot-
tom, delete the second
‘f that *’ at the end of the

f

(6) Volume II, No. 9, dated the
23rd March, 1942,—

(i) page 1429, line 1, snsert
the word ‘‘is ” after the
word ““ blood ”’ ; and

(ii) page 1457, line 8 from the
bottom, read ‘‘ are '’ for
the word ‘‘they”; -

(7) Volume II, No. 11, dated
the 26th March, 1942, page
1539, line 18 from the
bottom, for the word
‘“who” read ‘“ why ™’ ; »

(8) VolumeII, No.13,dated the
1st April, 1942, page 1651,
line 21, for the word
‘“ attacks "’ read *‘ attack *’;
(9) Volume II, No. 14, dated
the 2nd April, 1942,—
(i) page 1688, line 17, for
“It.is given to C class”
read “‘ I said that A and B
class”’; . .
(ii) page -1693, line 22, for
‘“Syed Murtuza Sahib
Bahadur ** read ‘ Maulvi_
Syed Murtuza Sahib
Bahadur ”’ ; and

(iil) page 1729, line 19 and .
page 1730, line 9 for
“Diwan Bahadur Sir
A. Rameaswami Muda-
liar ” read ‘*‘ The Honour-
able Diwan Bahadur Sir
A. Ramaswami
Mudaliar *'.
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LEGISLATIVE ASSEMBLY
Saturday, 7th March, 1942.

The Assembly met in the Assembly Chamber of the Council House ;.1;:
]!l}‘l-.avt.ulxl of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in
the Chair. ;

STARRED QUESTIONS AND ANSWERS.
(a) ORAL ANBWERS.

SOHEME OF ORGANISATION OF THE INDIAN TEA MaARKET EXPANSION BOARD.

154, *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable
Member for Commerce please state the amount of the total collections
o}f1 tea cess during the years 1989-40-41 and the disbursement thereof during
those years?

(b) Is the Indian Tea Market Expansion Board fed by the collection
of tea cess? If so, will the Honourable Member please state the exach
amount paid to the Board, and the proportion of the cess which is allotted
to it?

(c) Is the Honourable Member aware of the scheme of organisation of
the Indian Tea Market Expansion Board? If so, will the Honourable
Member please lay on the table a complete scheme maintained by the
Board?

(d) Is it not a fact that there are European, Anglo-Indian and Indian
staff working under the Board? If so, will the Honourable Member please
lay on the table a list of officers with their designations, and salaries?

(e) Is it not a fact that racial preferences are accorded to the staff
notwithstanding their inferior qualifications and copabilities? If not, will
the Honourable Member please state the minimum qualification required
for th= posts of Supervisors, Superintendents and Inspectors?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
(a) and (b). Sir, 1 huve obtained a statement from the Indian Tea Market
Expansion Board which 1 lay on the table.

c¢) The Indian Tea Market Expansion Board is constituted under sec-
tion 4 of the Indian Tea Cess Act, 1903, as subsequently amended. The
Board works through the Execulive Committee which is also provided
for under the Act and is subject to the control of the Board. The Execu-
tive Officer of the Board is the Tea Commissioner for India who works
under the general supervision and control of the Chairman and the Execu-
tive Commitiee, subject to the general control of the Board. For detailed
information in regard to the Board’s activities I may invite the attention
of the Honcurable Member to the Board’s annual reports copies of which
are in the Library.

(d) A lirt prepared by the Indian Tes Market Expansion Board is laid
on the table. DL

(e) I understand from the Indian Tea Market Expansion Board that
no minimum qualification for the posts mentioned has been prescribed by

(822) R
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it for the appointmerits’ made by it ‘I am informed that no racial pre-
ference is shown in the selection of candidates.

Statement.
Parts (a) & (b)—
’ Deductions made Net odllootion of
. by Customs for tea cess mmade
Year. Gross collection refunds and short over to the
of Tea Cess. shipment and Indian Tea
also on account Market
of cost of Expansion
collection. Board.
Rs. Rs. Rs.
1938-39 (April—March) 43,24,091 19,726 '43,04,363
1939 (April—September) . 19,48,240 9,227 19,39,013
1939-40 (Ootober—September) . 48,74,080 27,196 48,46,884
1940-41 (October—September) . 49,01,356 18,832 48,82,624

The Indian Tea Market Expansion Board is financed solely by the collection of tea cess
undo:l soction 3 of the Indian Tea Cess Act, 1903 ; the net amount of cess is payable to the
Boar

List of Officers in the Indian Tea Market Expansion Board as at 18th February, 1942.

Name. Grade. Present,
Salary.
. Rs.

Mr. ‘'W. H. Miles . . . Commissioner . 3,000
,» B. G. McHatton . . Inspecting Supermtendent 1,250
,» W.M. Orton . . . 1,200
Dr. P. Guvha Thakurta . . Publicity Oﬂicer . . 1,160
Mr. H. N. Bose . . . Buperintendent . . 600
» R. Bentley . . . v . . 900
.+ Sapuran Singh . . . s . . 600
,» C. E. Kearney . . ” . . 950
» J. 8. Solley . . . v . . 875
» D. Prasad . . . Acting Superintendent - . 500
,» N.C. Gupta . . . ' . 560
,» S.C. Hottinger . . . Assistant Superintendent 450
D. McDearmott . . . I 450
Mlss M. E. Robinson . . ’ 400
Mr. K. Venkatachary . . ’ . 375
., J. Hyland . . . ' . 400
,» B.E.Kelman . . . v . 450
Dr. B.C. Sen . . . . ” . 425
Mr. 8. B. Ben . . . ., (Statistics) . 360
» D.V.Rose . . . Inspector . . . . 300
,» S.K. Bose . . . » . . . . 200
»» S.C. Chakravarty . . . . . . . 200
,, C.H.La Vale . . » . . . . 150
,» 8. N. Banerjee . . . v . . . . 200
,» M.R.Nayar . . . " . . . . 260
Mrs. V. Owers . . . Inspectress . . . . 258
Mr. Amir Bakhsh . . . Inspector . . . . 216
. S.M. Ellis . . v . . . . 300
,» S.8.Bhatia . . . » . . . . 235
+» M. L. Bhatia . . . ' . . . . 235
,» V.D. Kapila . . . ,, . . . . 210
,» N.G. Barua . . . Acting Inspector . . . 176
., Suranjan Ghose . . - .. . 150
» R.P. ickley . . . ” . . . . 150
. K. Krishnaswami . . . - . . . . . 165 -
v A. V. Nanjundiah . . . " . . . . . 165
» P.V.Raman . . . . . . . . . . 156
,» 8.P. Sarathy . . . . . . . . . . 145
» P.C. Raj . . . » . . L . 210
» P. C. Jaitly . e . . . . . . . 175
» G.CiMurgai . . . . ” . . . . 176
,» J.8. Mathur . . . . - . . . . 165
R. N. Mukbherji . . . . ” . . . . 178
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.. .  Assistants .om Miliiqny Service.) ) " Re.
Mr. A. H. Chambers _ . . . Personal Assistant to Commissioner 1,350
» G. W.Holland . . . . Buperintendent .. . . . . 980
» A.E.Hazell . . . . ” . . . . 600
»» E.C. Oates . . . . ” . . . 550
,» BR.Maocdonald . . . . . . . . 700
» W.H. Barrett . . . . Assistant Superintenden . . 375
»» M. Subba Rao . . . . Inspector . . . . . 200
»» Prakash Bhatia . . . . . . 2060
» M. G. Mansfield . . . . . . . . 240

TRAINING CENTRES UNDER THE INDIAN TEA MARKET EXPANSION BOARD.

155. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Honourable
Member for Comnmerce please state the number of Training Centres under
the Indian Tea Market Expansion Board all over India and the objects
thereof ?

(b) 1s it not a fact that the nmew recruits are trained at the Centres
and, after having successfully gone through the training, are given appoint-
ments ?

(¢) If the answer to part (b) be in the affirmative, will the Honourable
Member please state if those trainees, after completing their course, are
taken as qualified?

(d) 1f the answer to part (c) be in the negative, is it not a fact that
new recruitments are often made, (while trained hands are still to be
appointed) leaving aside the trained hands, who are not given appointment
at all? ’

(e) If the answer to part (d) be in the negative, will the Honourable
Member please lay on the table a detailed list of recruitments and appoint-
ments during the years 1989-40-41°?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
(a) T understand there are no Training Centres as such under the Indian
‘Tea Market Expansion Board.

(L) Arrangements for training are made at the Board’s Divisional Head-
-quarters and new recruits sometimes receive preliminary training and some-
times not, in accordance with their qualifications. The training is imparted
with the cbjeet of ‘ascertaining whether or not the applicant is likely to
‘become an efficient worker for the purpose of the Board and not with a
view to qualifying him for an appointment.

(¢) The Boards view is that the fact of a man having undergone preli-
minary training does not imply that he is specially qualified for work
under the Board.

(d) It follows from my reply to part (b) that appointments are not
mecessarily made from among those who have undergone preliminary
training.

(e) A list prepared by the Indian Tea Market Expansion Board is laid on
the tuble.

_Appointments made in the Indian Tea Market Expaneson Board during the years 1939,1940

and 1941.
' 18890, 1940, - 1941,
‘Superintendents . . . “ . .. 1 P
Assistant Superintendents . . . . 1 .. ..
Inspectors . . . . . . . 8 3 1
‘Sub-Inspectors . . . . . . . 27 c 25 48
‘Extra Sub-Inspectors . . . . 18 ...

i “ 4 7 .
Demonstrators: .. ~ - - - ~ . 209 249 804
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DIBSATISFAOTION AGAINST THE MANAGER, CENTRAL PUBLIOATION BRANCH.

1156. *Qaxi Muhammad Ahmad Kazmi: (a) Is the Labour Secretary
aware that there has been prevailing great dis-satisfaction amongst the
members of the staff of the Government of India, Central Publication
Branch. on account of hard and ill-treatment by the Manager?

_ (b) Is it & fact that on account of a report of the Cashier of the Publica-
tion Branch the Manager forced a temporary clerk attached to the Cash
Bection, tc resign from the post on the threat that otherwise he would be
dismissed ?

(¢) Is it a fact that the clerk being temporary resigned from the post?

(d) Is it a fact that since the present Manager has taken charge of
the Government of India, Central Publication Branch, a number of members
of the iuferior staff (daftries and labourers, etc.), have been dismissed for
minor faults? -

(e) 1s it also a fact that two permanent daftries attached with the
Despatch Section have been charge-sheeted and they are under suspen-
sion?

(f) Does the Honourable Member propose to look into the matter?

Mr. H. C. Prior: (a) No.

(b) No.

(c) Yes.

(d) Nc. Onlyv one has been dismissed but not for minor faults. An:
appeal lies to Controller of Printing if persons aire not satisfied with the
crder.

(e) Twe daftries attached to the Despatch Section were suspended on
charges of insubordination, breach of discipline, etc. One of them hus since:
been dismissed. .

(f) Does uot arise.
GOVERNMENT MONEY SPENT ON ESCORTING OF JEDDA PILGRIMS.

+157. *Mr, Ananga Mohan Dam: Will the Honourable Member for
Fducation, Health and Lands be pleased to state the amount spent by
Government in escorting pilgrims to and back from Jedda?

The Honourable Mr. M. 8. Aney: The question should have been
addressed to the Defence Department.

Maulvi Muhammad Abdul Ghani: May I put this question on behalf of
Sir Ziauddin Ahmad?

Mr. President (The Honourable Sir Abdur Rahim): Has the Honourable:
Member been authorised ?

Maulvi Muhammad Abdul Ghani: Yes, Sir.
Prior CoNTROL oF CorroN Prror-Goops aND JUTE Goobs.

158. *Maulvi Muhammad Abdul Ghani (on behalf of Dr. Sir Ziauddin
Ahmad): (a) Will the Honourable Member for Commerce be pleaseq to
mention the success achieved in the control of the prices of cotton piece-
goods? .

+'Answer to this question laid on the table, the questioner heing absent.
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ooc(lb)? Why did Government omit to control prices of jute manufactured
goods

The Honourable Diwan Bahadur Bir A. Ramaswami Mudaliar;
(8) It is not clear to what scheme the Honourable Member refers, as the
Government of India have not formally controlled the prices of cotton
piecegoods. They are, however, carefully watching the course of prices
of cotton piecegoods and have under active consideration the introduction
of a scheme for the production and distribution of standard cloth at
reascuably cheap prices. The essential features of the scheme have received
the approval of a representative Panel of the Coticn Textile Industry.

(b) The price of Jute manufactures at present is not such ‘as to neces-
sitate the institution of price control.

Mr. H. A Sathar H. Essak Sait: With reference to part (a), we want
to know the success that hus been achieved.

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar:
When there has been no price control so far, there is no question of what
success has been achieved.

UNSTARRED QUESTION AND ANSWER.
AVENUE OF PROMOTION FOR ASSISTANT SURGEONS.

46. Maulana Zafar Ali Khan: (a) Will the Honourable the Education
Member be pleased to state whether there is any rule regarding the
ordinary avenue of promotion to higher grade for Assistant Surgeons?
If so, what?

(b) In case there is no Assistunt Surgeon who fulfils the prescribed
cenditions for promotion to the rank of Civil Surgeon and if a vacancy
in the Civil Surgeon’s grade occurs, what procedure is adopted in such
cases?

(c) Are the posts of Assistant Surgeons and Civil Surgeons Gazetted?

(d) What is the total number of Assistant Surgeons and Civil Surgeons
in each Province, separately, and how many of them are Muslims?

(e) How many Assistant Surgecns (now in service) have been promoted
as Civil Surgeons and bhow many years of service had they put in before
they were promoted?

(f) Were there any Assistant Surgeons senior to those persons who
were promoted to the rank of Civil Surgeon? If so, how manyv and why
were they superseded ?

(g) Were those senior Assistant Surgeons, who have been superseded
by their juniors, pgiven sufficient trial hefore such supersession was
allowed? If not, why not?

(b) Is there any rule why an Assistant Surgeon after crossing the
efficiency bar cannot be declared eligible for promotion to the rank of
Civil Surgeon?

The Honourable Mr. N. R. Sarker: The subject matter of the question
is primarily the concern of Provincial Governments. As far as the
centrally adininistered areas are concerned, I have called for the neces-
sary information, which will be laid on the table of the House in due course.



BILL PASSED BY THE COUNCIL OF STATE. .

- Becretary of the Assembly: Sir, in accordance with the provisions of
Bule 25 of the Indian Legislative Rules, I luy on the table & ébpy 6t the
Bil! further to amend the Indian Companies Act, 1918, which was passed
by the Council of State on the 6th March, 1942, ;

THE GENERAL BUDGET—LIST OF DEMANDS—contd.

SECOND STAGE. .

DeMaNp No. 10—Inpiax P’osTs AND TELEGRAPLS DEPARTMENT (INCLUDING
WorkiNe ExXPENSES).

Mr. President (The Honourable Sir Abdur Rahim): The House will now
deal further with the Demands for Grants. I think it is now the turn of
the Independent Party.

Rao Sabib N. Sivaraj (Nominated Non-Official): Demand No. 10 has to
be moved.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, 1
move:

“That a sum not exceeding Rs. 11,72,94,000 be granted to the Governor General
in Council to defray the charges which will come in course of .payment during the
ear ending the 31st day of March, 1943, in respect of 'Indian Posts and Telegraphs
{)epurtment (including Working Expenses)’.”’

Mr. President (The Hounourable Sir Abdur Rahim): Motion moved.

“That a sum not exceeding Rs. 11,72,84,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment duringz the
ear ending the 31st day of March, 1943, in respect of ‘Indian Posts and Telegraphs

partment (including Working Expenses)’.” )
Grievances of Postmen and olher lower Staff in respect of Compensatory
: and House Rent Allowances.

Rao Sahib N. 8ivaraj: Sir, I beg to move:

“‘That the demand under the head ‘Indian Posts and Telegraphs Department (includ-
ing Working Expenses)’ be reduced by Rs. 100.”

And, with your permission, Sir, I shall also deal with certuin difficulties
in the way of promotion and recruitment.

Mr. President (The Honourable Sir Abdur Rshim): The Honourable
Member cunnot be allowed to modify it in any way. He must stick to the
motion.

Ran 8ahib N. Sivaraj: 1 thought it was a very small matter and that
the Honourable Member was prepared to give me a reply. However, it
is my opinion and I am sure it is the opinion ¢f many Honourable Mem-
bers in this House that of all the Departments of the Government of
India, the cne Department which is most efficient with the least amount
of annoyance to the public is the Postal Department. It is because, in
the first place, the Department does its day to day work and dogs not and
cannot possibly accumulate arrears so far as_the public is concerned. In
the second place, the postal servants do not feel that they are part of a
government which is merely meant to exercise control and power over

( 828 )
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the publio, but on the other havid :th#€ they > Ahet8 ti Yenthet service to
the public, and, ‘I suppose, slso the fuet 'that opportunitiés do not come’
their way for taking what, as in many other ‘Depnrtments, ‘are called
maemuls and other perquisites. It is in these respegpis that I suggest that
the Postul: Department causes the. least annovance' to e public. Its
efficiency is in large. measure due to’that class of servants colled the postmen
and the lewer grade staff in the Postal Department. It is with reference to
these people that 1 have tabled this mittien, ‘with a view to persuade ‘the
Honourable Member for Communications, no doubt, with the assistance of
the Honourable the Finance Member, to render such help as 1 ask of him

today.

The first direetion in which I seek the help of the Honourable the
Copmuupicstions Member, who is known to be a-friesid .of most of the
labouring clusses in India, is in respect of what are known as the com-
pensutory allowances. It is unfortunate that, while, Government have
recognised the need for granting these allownnces in the euse of the
clerical staff, they have not seen their way yet to grant these allowances
to the postineun in the very places in which the clerical staff is given these
allowances, particularly, places like hill stations, island stations and
unhealthy stations. For instance, in certain places in the Madras Presi-
dency, the clerical staff are given a compensatory allowance of Rs. 10 a
month, and the postmen are paid Rs., 3 a month. What I request of
the Honourable the Communications Member is to extend this concession
to other similar places where this allowance is not paid. In one of the
hill stations in Madras we find that this compensatory allowance is given
to the superior staff but it is withheld from the postmen and other lower
grade staff. In the matter of house rent allowance, while no doubt the
Government have sanctioned the grant of such an allowance in certain
places—I ain again referring to the Madras Presidency—like Madras,
Madura, Bangalore, Hyderabad, Dhanushkodi, Ootacamund, Coimbatore,
Trichinopoly and other places, in the second class offices, and there are
thirty-five of them in the Madras Presidency, they are not given this house
rent allowance at all. I wish to appeal to the Government to see if they
cannot, at this juncture at least, extend this concession to those other

places.

It is somewhat difficult to assess the arnount of al]owance that is to
be given to these people in conditions which are changing so fast as
thev are a. the present moment, but there can be no denying
the fact that the postmen and the lower de staff particularly,
at this moment, deserve the special consideration of the Govern-
ment. In this connection, I wish to let the House know what
I was informed by certain persons who came recently from
Burma—that the postmen's service during the time of the raid of the city
of Rangoon wag indeed a magnificent one. Whereas on the first air raid
every mon waus somewhat confused and did run 2way from his post, it was
really remarkable of the Indian postmen who were employed there, that
they carue back to resume their duties next day and ever afterwards they
continued to serve in the Postal Department in spite of the continuing
‘raids. And I expect the same of cur postmen here. ¥ need not telt the
Hpuse how very important it is to see that on an occasion .like raids
and the resulting confusion, people who are rendering such service are given
special treatment by the Government. Again, certain postmen find it
difficuls to get increases in their salary by way of being promoted.
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The Honourable Sir Andrew Glow (Member for Railways and Com-

munications): 8ir, I thought that your ruling was that this could not
come within the ocut motion.

Mr. Pregident (Thé‘ Honourable Sir Abdur Rahim): ’Whatr was the
Honourable Member talking about now? I did not quite follow him.

The Honourable Mr. M. S. Aney (Leader of the House): Touching the
question of promotion.

Mr. President (The Honourable Sir Abdur Rehim): That does not come

in. The Honourable Member must confine himself to the speeific points
mentioned in the motion.

Rao Sahib N. Bivaraj: I thought of increases in their pay and allow-
anzes by way of promotion.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must confine himself to compensatory and house rent allowances.

Rao 8ahib N. Sivaraj: Very well, Sir. With these few words I once
more appeal to the Honourable the Communications Member to make
up his mind to review his original decision and to grant these concessions
to thoe lower grade staff of the Postal Department. In fact, in fairness
to the head of the Department, 1 must mention that, when I had a
private interview with the Director General of Posts and Telegraphs, he
was very kind and sympathetic and promised to go into the matter once
again to see if he could not give some kind of relief to these poor people.
But my fear is that unless the Honourable the Finance Member is equally
sympathetic to the case of the postmen, nothing can be done, and so I

hope that he will also co-operate with the I onourable the Communica-
tions Member in this direction. Sir, 1 move.

Mr. President (The Honourable Sir Abdur Rshim): Cut motion moved:

““That the demand under the head ‘Indian Posts and Telegraphs Department (includ-
ing Working Expenses)’ be reduced by Rs. 100.”

"Mr. N. M. Joshi (Nominated Non-official;: I rise to support this
moticn. These lower grade employees of the Postal Department deserve
compensatory allowances of various kinds. The first allowance to which
my Honourable friend, Mr. Sivaraj, made reference was the compensatory
aliowance for those employees of the Postal Department who are working
on hill stations. As regards this allowance the Department makes a
discrimination between clerks and the lower grade staff. In some places
the allowance paid to the lower grade staff is very small. The clerks
are paid a hill allowauce of Rs. 10 while the postmen are paid a hill allow-
ance of Rs. 8. But there are other places where the clerks are paid a
hill allowance of Rs. 10 while the postmen and others are not paid any
sllowsnce at all. I think the Government of India should rectify this
injustice.

Then there is another kind of compensatory sllowance given to postal
employees when they go to wark in stations outside the places where they
generally work. The complaint about this.allowance is that the allowance
is very meagre. ‘When the packers working in the Railway Mail
Service, whose headquarters are in Madras, go out of Mpd}-as,
they get the travelling bhatta of two annes a day. Although Madras is a
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cheaper place, yet if you go to a coffee shop there you will have to spend
two annas for a cup, and if you want a httle rice, kolambu and rdsam,
it will cost you at leest four annas. 8o, in a day a man can easily spend
12 annas while the Government pay only two annas. Sometimes Gov-
ernment think that even these two annas is too large a sum. I am told
that in the Trichinopoly Division the bhatta is one anna per day. So, if a
postman goes to a coffee shop, he will have to ask for half a cup instead of
a full cup of coffee.

Then, the village postmen also want some kind of compensatory allow-
ance. These postmen have sometimes to remain out of their headquarters
for two or three davs They have to go to villages within a circum-
ference of ubout ten miles. They reach some village in the evening and
then they have to stop there. Again, they start on their march the next
morning and in this way they remain out of their headquarters sometimes
for two days and sometimes for three days. During these days the postman
has to maintain his family and establishment at his headquarters, and
when he goes to a village he has to pay for his board and lodge. There-
fore, the postmen rightly claiin that they should get some kind of com-
pansafors sllowance when they have to go out <f their headquarters for
iheir work.

Then, Sir, there is the question of the hcuse rent allowance. The
allowance that is paid by the Postal Department is extremely small. I
say again that in regard to house rent Madras is a cheaper place than
Bombay. ] admit that. But certainly Madras is not as cheap as the
Government think it to be. In Madras the postmen are paid the house
rent allowance at the rate of Rs. 8 per month in Madura, Rs. 2 per month
in Bangalore and Re. 1 per month in Coimbatore. I do not know, Bir,
whetlier you know much about the Madras Presidency. I am sure you
know something about Madras proper. Coimbatore is a growing city and it
is becoming dearer and dearer day by day, and the Government there pay
the house rent allowance at the lowest rate, namely, Re. 1 per month.
I am sure nc postman can get a room in Coirubutore for that sum.

Then, there is another kind of compensatory ullowance. When Postal
Ingpectors gc out on their tour of inspection, they are given a conveyance
allowance of Rs. 26-4-0 and a special pav of Rs. 80. 8o, they get,
Rs. 56-4-0 when they go out for their inspecticn. But there is another
class of postal employees who do the inspection work. They are called
the Oversecr postmen. These Overseer postmen are recruited ‘from the
class of postinen. They do the inspection work. While those Inspectors
who are recruited from the clerical grade are puid Rs. 56-4-0 in addition
to their ordinary salary, these Overseer postmen are not given any kind of
compensatory allowance. I would like the Government of India to con-
sider this question of the various kinds of compensatory allowances which
are paid to the postal employees and begin to give allowances where they
are due if they are not given and increase the allowances where they are
meagre. I hope the Honourable the Communications Member will give his
sympathetic consideration to these questions.

Lieut.-Colonel Sir Henry @idney (Nominated Non-Official) : Sir, 1 rise
to support this motion.  In order to be able to talk authoritatively on this
subject on the floor of this House, one has to prove the position one holds
in regard to the labour unions. It is, therefore, with some hesitation that
I certify my position to talk on this motion by saying that I am the Presi-
dent of the Calcutta Postal Union in Bengal and Assam. 1 am also the
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. [Bir Henty Gidney.] ..
President of the All-India Posts and Telegraphs Union.  Therefore, I feel
that 1 can speak with a little authority on this subject.

1 think that the condition of the postmen as a whole can only be deserib-
ed in one word—-lamentaBble.  They nre the hardest worked people in
Government service.  In the past the policy has been to reduce their
number and to increasc their beats and thus incrense theéir labour. One
has only to go throughout the City of Caleutta or any other big city or
town to find that the Post Office lamps are generally lit after most other:
offices are closed. They are the postal offices. The pay of these men
I know has been increased for sometime, but their compensatory allow-.
ances have been more or less on the reduction secale. The summum
bonum of the various retrenchment exercised bv the Department as oh the:
recommendations. of thc various committees appointed has been to be
able to effect a surplus budget at the end of the year, a surplus budget
secured at the expense of thousands of humble and poor workers whose
condition todayv, especially with the rising prices of living, is dispropor-
tionate and deplorable. T think this state of affairs calls for the sympsthe-
tic consideration of Government and T have great pleasure in supporting
this motion.

The Honourable 8ir Andrew Olow: Sir, I am indebted to the Honour-
able the Mover of this motion for the tribute which he paid to the working
of the Posts and Telegraphs Department. I have also found, as a member:
of the public and not as a Member of Government, that this is a Depart-
ment which renders efficient service to the public and gives it, I hope, as
little annoyunce ns possible. 1 would acknowledge, in joining in these
sentiments, the extent to which that result is achieved by the courtesy
and careful work of a large number of persons occupying comparativaly
humble positions. But there is another factor which also, I think, tends
to ircrease the regnrd which the post offices hold in the eyes of the public
and that is the fact that they render their services at a comparatively cheap
rate. And if T were to listen to all the appeals made to me for an increase
in allowances and an increase in pay. that advantage at least will very
rapidly disappear.

Rao Sahib N. Sivaraj: We do not mind that.

The Honourable Sir Andrew Olow: I know the postmen do not mind
that, nor does the Honouruble Member who has spoken on their behalf, but
the public will mind it. I remember the speeches which were delivered in
this House when the price of postcards was increased. I may also refer:
to the point that the Finance Member made last night that, generally
speaking, the persons who are being served by our postal servanis are
persons who are certainly not any better off. In many cases they are
poorer. A

Now, on this question of compensatory and house allowances, T am
sure the Honourable the Mover is clear in his own mind as to the position;
but some of the remorks he made might have unintentionally conveyed
rather a misleading impression to the House. Tt is not the case that these
allowances are confined to the clerical classes. In many places, as 1
think he himself is well aware, indeed he himself mentioned once, they
are given to both classes. There are certainly some, cases where the
allowances are given to clerical employees and are not given to the postmerr
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and olher employees for whom he was speaking. The Homdureble Mpm-
ber-instsuced some place in the Madras Presidency. I think he probably
had the Nilgiris and some other hill tracts specially in view. There are
similar cases in other circles. Now, Sir, the main reason for that distine-
tion is that the two classes of employees are' not serving under the same
conditions. The clerical employees do not, as a rule, belong to the neigh-
bourhood within which they are serving. They have to be brought to-
serve in these hill tracts from other areas. They find, therefore, tha#.
their expenses of living are greater and that is particularly true where the
area is regarded as an unhealthy one; and so'allowances are samectioned for-
them. But the postmen and other servants who are recruited locally
clearly have not the same case for an allowance and that is why that
distinetion is drawn. But, as I said earlier, it is not a distinction that is.
drawn evervwhere.  In other places the allowances are given to both.
House rent allowances are much in the swme position, but I would em-
phasize that house rent allowances are not intended to ensure that the-
man could live free of rent. An Honourable Member, I think it was:
Mr. Joshi, suggested that the allowances given were not sufficient to secure
a house. But the allowance normally is intended only to- cover Lhe extra:
cost of the particular loeality in which it is given.

Now, ull these allowances were subjected to a very thorough examination
only about three vears ago. They were reviewed all over India and I may
say I personally examined a considerable number of cases. In one or two.
cases, T think I am right in saying, where we came to the conclusion that
the withdrawal of the allowance was not justified, I think it was in Bombay
and Cualcutta, the allowance was restored after review. It is extremely
difficult to urge that there should bhe any general review of the allowances:
ggain after co short a time. The Honourable the Mover referred to the.
circumstances brought about by the war. He said that ‘‘particularly at
this moment™ the allownnces should be revised upwards and he referred to-
the difficult situation which had confronted certain employees in Rungoon
as a reason for shcwing generosity. But that surely is to confuse two
entirely different things. The object of this compensatory and house rent
allowance is not to provide compensation for temporary difficulties which
may be forced by the war. It is an attempt to equalise permanent differ-.
ences between one situation and another. The grant of allowances for war:
stands in an entirely. different category. These difficulties are met by
applying everywhere, T think, the rules which the Provincial Governments:
have framed for the grant of war allowances. '

I may say that the Director General is always open to review a parti-
cular case if it should arise owing to some change in the circumstances.
that the allowance is no longer adequate. =~ One Honourable Member, T
think Mr. Joshi, said that the conditions had changed in Coimbatore and
that it was now a very expensive place. I amn not very clear myself as.
to whether there has been such a substantial change within the last three
yeurs as to justify another revision of the allowances. Where it could be
chown that within the last three years, there has been a substantial change:
in condition, apart, of course, from the change which the war has brought
about everywhbere, T mean & substantial permanent “change, then the
Director General would, I know, be prepared to review the case. But,
I miist et the risk of being stigmatised as unsympathetic suggest to the-
House that there is no case for a general review of these allowances. Sir,.
T oppose the motion.
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Mr. Presideat (The Honourable Sir Abdur Rahim) : The question is :

“That the demand under the head ‘Indian Posts and Telegraphs Department (includ-
ing Working Expenses)’ be reduced by Rs. 100."”

The nwotion was negatived.

Demanp No. 12—Execurivé CouNciL—contd.

Revision of the Government Orders regarding Communal Representation so

a8 to secure definitq Representation. of the Depressed Classes in the
Government of India Services.

Rao 8Sahib N. 8ivaraj: Sir; I move: N

“““That the demand under the head ‘Executive Council’ be reduced by Rs., 100.”

Sir, my object in moving this motion is to see that the Government take
up the question of the revision of the Government orders regarding com-
munal representation so as to secure definite representation of the depressed
¢lasses in the Government of India services. At a time when the Govern-
ment of India are really busy about very emergent matters, I would not
have brought this motion but for the fact that T feel that if I had not done
80, I should be merely committing suicide in the matter of representation
ot my community in the services. That is the reason why I was so keen
that T should bring this motion, even though I am afraid the House or «ven
the Government is not so much interested in the question.

In my student days, I remember T was called upon very often by my
class teachers to write an essay on the benefits of the British rule in India.
Tt was indeed a common subject amongst most of the teachers in those
days. No doubt other students, along with me, wrote the essay, each in
his own way and perhaps in as good an English as he could then command,
of all the benefits, such as the abolition of suttee, the introduction of the
quarter anna postage, the introduction of railways and so on. If any
student managed also to lug in the phrase ‘the benign British Government’,
he certainly scored over others who did not say or who forgot to say that
the British Government was benign. But T did not then know, nor did
it strike me then but it is very evident to me now, that the Government of
India can also be guilty of many a defect, if not actually a crime. One
such crime is the failure of Government to stand by the depressed classes
and do what was their obvious duty by them if at all they lay claim to being
a civilised and efficient Government. I think all the troubles through
which my community passes today depends to a large extent upon the
attitude of the British Government ever since it happened to get control of
Indinr. Tf at the very outset they had adopted the principle which any
Government worth the name ought to adopt in the matter of securing
privileges to all its subjects alike, we should not be in this position today.
If, for instance, it had not connived at the idea of maintaining a distinetion
between different classes of the population in India on the ground of
religion and on the ground of caste, they should indeed have deserved our
thanks and our gratitude today. But, as it is. T find that our troubles
today have increased. =~ While hitherto we were treated by the higher
castes as something below the strata of mankind and we were also
d-signated by various names, the last heing ‘‘untouchables’’, the Govern-
mept of Tndia in their turn have added one other name, »iz., unsuitables.
Wherever a candidete from the scheduled class applies, does not matter
with or without a Services Commission, the poor depressed class fellow
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is at once noted down as an unsuitable man even though he has the mini-

um qualification required. I find that the Government of India are
tot capable of moving with the times. 1 do not suppose even now they
are capable of understanding the great forces that are at work in changing
the world altogether. It looks as if they are self-complacent and feel
they can carry on in the old style. But I personally feel that it is high
time that the Government of India changed both their mind and their
methods. At any rate I feel that in the case of my community they oughs
to adopt immediate steps to see that they are not kept too long under &
keen sense of disappointment, if not despair.

Sir, 1 was talking about the benefits of British rule. Indeed there
have been many. And if it is a question of reducing the benefits in teris
of communities, I find that the benefits that have accrued to the eommuni-
ties vary in inverse proportion to the strength of their population. And
T think T am not far wrong when I say that the greatest benefits went to
the smallest community, and the smallest community today is the Euro-
pean community in India. The next community is the Anglo-Indian.

The Honourable Mr. M. 8. Aney: What about the Parsis?

Rao Sahib N. Sivaraj: They are certainly greater in number than the
Europeans; that is what T mean.

I said that the proportion of benefits that these various communities get
varies in inverse proportion to the strength of their population. I find
that the next community that gets the benefits, though correspondingly
lesser than the DBritisher, is the Anglo-Indian community; and that is
probably due to the fact that the British Government in India is still dis-
posed to show a kind of paternal affection for that community. And
the third community,—T fear to refer to them as a community in these
days,—is that of my friends, the Muslims. I think on their latest showing
they want to be treated as a nation, in which case I feel it is time they
went out of the list of this communal G. O. 1In any case 1 do not
refer to them beceuse I feel that so far as they are concerned, even
from the point of view of Government, they are treated on a separate:
basis.  Here, Sir, T must mention one thing which strikes me as a peculiar
feature of the Government of India. They stand like rocks before humble
persons like me whc can only plead and probably petition. But they
crumble like dust before the onslaughts and fury of the Congress and the-
Muslim League.

I find. Sir, that this is the background in which I want to discuss the:
revision of what I call the communal G. 0. T will draw your attention to-
the first paragraph of the communal G. O. passed on the 4th July, 1984 :

“It has been represented that though this policy was adopted mainly with the-
object of securing increased representation of Muslims to the public services, it has:
failed to secure for them their due share of appointments,—'

I attach importance to the words ‘‘due share’’:

“and it has been contended that this position cannot be. remedied unless a fixed
percentage of vacancies is reserved for Muslims. A review of the position has shown:
that these complaints are justified and the Government of India are satisfied by
the inquiries they have made that the instructions regarding recruitment must be
revised with a view to improving the position of Muslims in the services.’
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Sir, 1 ask the Government of India and I appeal to the Honourat;_la
‘the Home ‘Member to revise in the same manner this G.O. se as to secure
for the scheduled classes a fixed percentage of vacancies which must be
reserved for them. There can be no doubt; Sir, that there is an in-
-ereasing demand everywhere for our representation in the services. This
‘G.0. had no reference whatever to the availability or otherwise of the
‘Muslim candidates when .you fixed their percentage. @ My contention 18
‘that once you fix the percentage you are sure to get the number of men
‘you want, but, unfortunately, so far as the reference to the scheduled
«classes’ community goes, this G.0. has made three mistakes.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
"Member has one mintute more.

Rao Sahib N. Sivaraj: The first is that they have included us in the
-class of Hindus. Well, that does not work properly as is obvious from
‘the annual statements that are published relating to communal services,
-and T had to look into about 69 statements relating to the year 1940 and
‘was pained to see that in all these 69 lists only three or four statements
-contained any reference to the Scheduled Classes . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
"Member’s time is up.

Rao Sahib N. Sivaraj: T will just finish in half a minute, Sir.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
"Member may eomplete his sentence.

Rao Sahib N. Bivaraj: Thank vou, Sir. T was saying that only four
-statements contained anv reference to the Scheduled Classes at all. Other
‘statements were blank in xo far as they are concerned. T suggest, Sir,
‘that the Depressed Classes should be taken out from the eategorv of
"Hindus and put as a separate class, and. secondly, they should be allotted
a fixed percentage—at least as much as the Muslims have got, becanse cur
‘population is more or less the same. These are the two things that T
‘would now request the Government to concede.

Mr. President (The Honoureble Sir Abdur Rahim) : Cut motion moved:
““That the demand under the head ‘Executive Council’ be reduced by Rs, 100.”

Maulana Zafar Ali Khan (East Central Punjab : Muhammadan) : Sir.
T have every sympathy with my friend, Rao Sahib Sivaraj. Thev sav
that there is only one nation in India. This has been constantly dinned
‘into our ears. If there is one nation in Tndia, it means that the Mussal-
‘mans are part and parcel of that great majority which calls itself Hindus.
But it is not a fact. The Mussalmans are a separate nation of ten crores
-and must be respected and treated as such. Then there remains the
-other great community of India—the Hindus. They are thirtv crores
“in number and the manner in which their majority treats six or seven .crores
-of them is a dark blot on the fair name of Hinduism. These seven
crores are called depressed classes, Harijans, Shudras, | "

.....
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Rao Sahib N. Sivaraj: You may give us any name you like.

- Mauvians Zafar.Ali Khan: They are claimed as part and parcel of the
wgrest Hindu body. - But they are being treated as helots. They ought to
‘be looked upon as a nation, so that they may also raise their heads.up as
‘men. They have got as much right to command respect as the most
blue-blooded Brahman. They are being treated as slaves and it is un-
fortunate that the Government of India should also treat them as depressed
«classes and should not have sympathy with their aspirations.

My Honourable friend is perfectly right when he says that his com-
munity—I should say his nation-—should get definite representation in the
services. When they have got brains, there is no reason why they shonld
not be treated as men. So far as the Mussalmans are concerned, their
share in the public services has not been in proportion to their num-
ber. The Government of India at least recognized it, but the lion's
share has hitherto fallen to the majority community and if it has fallen
to their share, there is no reason why a luscious bit of it should not
go to my friend, Mr. Sivaraj's people. I have every sympathy with him
and I tell him that even if the Mussalmans have to lose to some extent,
they are prepared to help him and his nation.

In conclusion, T would like to sav that some changes are shortly to be
announced with regard to the future of India, and they assure us that
liberty is coming. T do not know whether it will be a mere eye-wash or
something in the nature of a real transfer of power to us. But if power
comes to us, then so far as the Mussalmans are concerned, we assure our
friend that justice will be done to his people.

Mr. N. M. Joshi: Sir, I vise to support the motion moved by my
Honourable friend, Rao Sahib Sivaraj. Sir, this problem of scheduled
classes and their getting due share in the public services of the country is
of greal importunce from the national point of view. T feel, Sir, that the
Government of India have not done much in this respect. They have set
apart certain percentages in the public services for some communities, but
they have not, as mv Honourable friend, Mr. Sivaraj, has stated, set
apart any percentage for the scheduled classes. T think. Mr. Sivaraj is
right in saying that if the Government of India set apart a percentage
whict s their due, it will have some effect—gradual effect it may be—on
the general position of that community in the public services. But T
would like the Government of India not to stop there. The Government
of Indin at present are taking up a sort of neutral attitude. They maintain
that they will give special consideration to the cluims of the members of
the scheduled classes if thev are available, but the Government of India
must take the initiative in this matter and take steps so that the members
«f the scheduled classes will be available for public service und one of the
stepr which they have to take is to give special attention to the education
of the scheduled classes. We shall be told that education is a provincial
subject.

Sir, the Government of Indin are giving special attention to special
kinds of education and they shouid treat the education of the scheduled
clasres a8 a subject of national importance and a subject in which the
Goverument of India should take some part. I know, Sir, that on several
occasions, Government of India have made large grants for subjects which
are specially within the province of Provincial Governments. I know
some vears ago the Government of India made a grant of, T think, three
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crores for rural development which certainly was not @ subject Gf the
Government of India, but when they felt that some money should be spent
they did spend the money. Similarly, I would suggest to the Government
of India to give special attention to the subject of education of the
scheduled oclasses and make a special grant for that purpose. Educa-
tion is a provincial subject generally, but the Government of India give
attention to the education of certain classes. Similarly, they can take
up this question; and as the Government of India are responsible for the
question of services, they on that ground should also spend some money
for the training of “the scheduled classes, so that they may get sufficient
numbers belonging to the scheduled classes in the services. The Govern-
ment of India have spent and are spending money today for training
certuin classes of employees. They train men for railway services and
several other services; why should they not spend also on training men
fromr the scheduled classes? 1 would like the Government of India to
make a report on the efforts which they make during the year to secure
members of the scheduled classes for employment in the public services.
I shall go further and say that the Government of India should have an
officer with them, called the Protector of the interests of the scheduled
classes. It should be the business of that officer to look to the interests
of the scheduled classes in various ways and one of the ways will be to
look to their interests in the matter of employment. I hope the Govern-
ment of India will give up their present attitude of indifference and
apathy in this matter and do something constructive in removing the
complaint of the scheduled classes that they are not getting their due
share in the public services of this country.

Lieut.-Oolonel 8ir Henry Gidney: Sir, I rise to suppart this motion and
12 N I feel I must congratulate Mr. Sivaraj on the very temperate

O0%. and able way in which he has discussed this matter. From
the way he has expressed himself I feel I would call him a Member of the
““expressed classes’’ rather than the ‘‘Depressed Classes’’, for he has
worthily fulfilled that position. My sympathies go out whole-heartedly to
the tragic position of the depressed classes in India. As one of the few
Members in this House who attended all the three lound Table Confer-
ences and the Joint Parliamentary Committee, 1 feel I am in a position
to be able to state that the position of the depressed classes wus very
fuily seized and recognised by members of both Houses of Parlisinent; ana
their very able representative at these Conferences, Dr. Ambedkar, fully
explained their position. But 1 am tempted to add that the primary cause
of their not getting due representation in the services was due to the
absence of any effort ut that time. I often pointed this out when we
associnted ourselves together in drawing up the minority pact. 1 felt that
wae un opportunity which the depressed classes had but which was not
geizod and which would have secured for them a certain percentage. The
result is, today they are certainly in many respects an extreme after-
thought of selection when they come up for jobs; and this is more
pronounced in the Madras Presidency where there still exists that high
caste feeling among Bruhmins and others who look down wupon the
deprossed classes as things unworthy of notice. We, in India, often
demand that our people be placed and accepted on an equality with every
one else; but I think the hesetting sin of these claimants is that whilst
an the ome hand they demand this equality of status, especially in Africa,
on the other hand we do not practice it ourselves with those millions of
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peojile 'who tthey elaot to call ‘‘depressed classes’’; When I hesrd .my
H#riend, “of the Muslim Party, talking about the Muslim community as &
‘nation—which he hws every right te do—IL do not see that the depressed
-clusses fall short of that numerical claim, for, although they have been
variously estimated from 40 to ¥0 millions, I think they have a total of
-about 60 millions and, as such, they form a very important unit in the
thody politic, the body economic and body defence of India. That they
thave been ruthlessly retused adequate recognition is the most tragic and
“the blackest epot in the history of this country. How often one has heard
it heralded from the housetops: ‘‘we will do all we can for the depressed
-classes’™! The walls of this House have reverberated with those messages
~of lip sympathy. How often have we not heard from the highest priests
and the greatest princes of this country; “We must elevate the depressed
clagses’’. 'Till that is dome, our voice in this House will be a voice falling
~on desi ears. Imdia has vet to remember that its happiness, its develop-
ment and ite contemtment depend on two main factors, the emancipation
of its womren-folk and giving equality to that class of people whom we call
~depressed classes; and till those two matters are fully realised and rectified
I amn afraid the hopes of anything being done for the depressed classes is
very small. But any voice that I may add to the motion moved is given
“with the greabest simcerity and the greatest of respect and recognition of
‘the need that has been 8o ably advocated by my friend. I ‘‘do not know"
if I could in -any practical way indicate how a percentage of employment
-1;1 the services ean be reserved for them; and I am not so mindful of what
-has been . . . . ..

An Homourable Member: Why not?

Lieut~Oolonel Sir Henry Gidney: I am going to develop that. I did
‘ot say “‘I cannot™’. I said ““I do not know'’ 1 am mindful of the
percentages that my brother Muslims have received.  They deserve it
“froni their population ratio and I deserve it from the past connections and
=services 1 have givem.

An Honourable Member: Oh! Oh!

Lieut.-Oolonel Sir Henry Gldney: You may say ‘‘Oh! Oh! T say
P. I. or Pip Pip. The point is not that. It is this. (Interruption.) In
interrupting me you seem to think that you are the only pebble on the
beach or the only voice meriting attention in this House. You are not.
But so far as percentages of employment are concerned, there are three
amain categories or communities concerned; Muslims, Anglo-Indians and
Domiciled Europeans and the rest which refers to and goss to the Hindus.
I do not know how my friend, Mr. Sivaraj, was going to develop regarding
the zero point—his time was up at that part of his speech—but it strikes
‘e that the omly solution at the present moment is this: Two commu-
nitics have received their quotas and I submit a certain percentage should
be reserved for the depressed classes out of the residue allotted to Hindus
as -4 whole. How that will be worked out I will leave to Government.
I feel that the Honourable Member in charge of the Department—the
‘Home Member—and the whole of the Executive Council with its extensian
and expansion is in sympathy with this motion and its justificafion.and I
feel that I can safely leave it to them to evolve a scheme which will afford
to this very meedy and very useful class of Indian citizens a fair and square
deal and peroentage of employment in the various services and not relegate
¢bem ‘o the after-thought and not-wanted of India. '
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Sir ¥. E. James (Madras: European): Sir,-I should like to express my.
personal sympathy with the views put forward by my friend, Mr, Sivaraj,.
and to make it clear that I speak for myself on this oceasion as I have
not had sn opportunity of discussing this matter with my colleagues in my
Puarty. . Coming from South India, one sees a great deal of the intolerance
of seotavianism. I have had some experience of that in my own life.. F
come of a family which was persecuted not many gemerations ago. Im
fact, my own father recalls the days when he was a boy and when his
family was not able to get meat in the village, because they did not belong-
to the established Church. The local butcher would not supply meat to
any one who was not a member of the established Church.:. When that
intolerance is allied to economic and social pressure of all kinds, it can be
a'wery terrible thing. -Of course, that was some time ago. My Honour-
able friend behind me suggests that the intolerance of sectarianism is &
thing of the past. It is not so. I can speak certainly frem personat
experience 8o far as the emplovment of the scheduled classes is concerned:
1 have actually in my file today a letter written not many months ago
from a semi-Government institution in south India declining to entertaim
8 very good recommendation for a highly qualified member of the-
scheduled caste on the specific ground that it would be & souree of irrita--
tion and embarrassment to the Hindus already in that service.

An Honourable Member: ‘‘Shame.’’

'Sir F. E. James: Those of us who come from the United Kingdom.:
have a natural and instinctive distaste for communal considerations in the
matter of sppointments. 1 think, all things being equal, we should
prefer tc see all these appointments based solely upon merit. But there
are circumstances in this country which must be considered. In Madras
‘there is for the provincial services a communal G. O: in which the
scheduled classes find a specific place as distinct from the Brahmin and
the non-Brahmin Hindus. I believe that that has worked successfully,
and it has worked with the good will of the caste Hindus in the Madras:
Presidency. In fact, the G. O. was largely the result of the work of &
cuete Hindu Minister some years ago who felt very strongly that if there
were going to be communal proportions in the services, the scheduled
castes should have their specific place. 1 believe this matter has been
raised in this House before. ‘The Resolution of the Home Department.
of the 4th July, 1934, says that in the present state of general education:
in these classes the Government of India consider no useful purpose will
be served by reserving for them a definite percentage of vacancles out of
the number available for Hindus as a whole. (Interruption.) Never
mind, that was the position at that time. But Government hoped to-
ensure thut duly qualified candidates from the depressed classes are not
deprived of fair opportunities of appointment merely because they cannot
succeed 1 open competition. In the rules for services which are laid:
down, in paragraph 4 it is stated:

“In order to secure fair representation for the depressed classes duly qualified:
members of these classes may be nominated to a public service even though recruit-
ment to that service is. being made by competition. The numbers of these classes, if’

appointed by nomination, will not count against the percentages reserved in accdrd-
-ance with the clause above.’ '

.That .is, the firet clause, dealing with percentages. ‘I wonder whether
the Honourable the Home Member could. tell the House how many
nominations of this kind have been made since this resolution was -issued.
I wonder also whether he would tell us what steps the Central Government
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have taken since then to ensure that duly qualified ecandidates from these
olasses have mot, in fact, been deprived of fair opportunities of appoint-
ment merely because they cannot succeed in open competition. One
. hopes that eventually all these things will disappear, but for the time
being, there is no doubt that the members of these classes do suffer
tremendous handicaps. They are climbing up the educational ladder very
fast. Thev are conspicuous at the present moment for their loyalty to
the cause of the Allies and for the splendid contribution which they are
making in raan power. I think that, quite apart from any other counsidera-
tion—I am quite sure that Honourable Members of all Parties will agree
with' me here—quite apart from any other consideration, the consideration
that I have just now mentioned would entitle them to the most favourabls
treatment which the Government can give them without injustice to other
communities.

Mr. M. Ghiasuddin (Punjab: Landholders): I rise to lend my support
to the motion moved by my Honourable friend, Mr. Sivaraj. We have to
censidsr whether the so-called scheduled classes are witkin the Hindu
fold, or are they something separate? An effective reply to the question
whether they are part and parcel of the Hindus can be given from the
composition of this House. The scheduled classes number almost as
much as the Mussalmans, and yet we find that owing to separate represen-
tation there are about 80 Mussalman Members in this House, whereas
only one scheduled class Member and that too a Nominated Member is
gracing the Lenches of this House. If the Hindus wish to treat them
fairly, why is it that more depressed class members have not been returned
to this House? I think the treatment which these people are receiving
at the hands of other Indians is & blot on the Indian civilisation. The very
fact that ior a goud many years these people have been known as untouch-
ables is'a thiLg of which any patriotic Indian or any civilised man should
Le ashamed of. In my own province, a good many years ago, the recruit-
ment. of scheduled classes was forbidden in the police force. That was
done on the ground. that other people refused to share their food and they
did not like that the depressed classes should be on a term of equality with
them, and there were difficulties for messing arrangements, etc. 8o, the
Government very conveniently issued a circular to ‘he effect that the
recruitment of these people should be forbidden in the police force. We
bear that English people love liberty, equality and that sart of thing.
When they had the power they should have put down their feet and said,
whether other people liked it or not, these people should be given their
due rights, and they should be enlisted in the police force, and that people
who did not like it, could keep out. Why should the right of a citizen be
ignored and trampled down upon simply because the other man is
. unreasonable? . Why should an innocent man suffer?

A lot of lip service is done in certain very high quarters about the
upl.ift of Harijans. We hear Mahatma Gandhi and others saying that they
are doing all in their power to do away with the untouchability and all
that sort of thing, but in practical life very few results are shown of all
“that propaganda that is being carried on. We hear that sush and such a
temple has been thrown open to the Harijans. Well, Sir, if I were a
Hurijan, it would be a very poor consolation to me if I were allowed in a
temple where my other brethren had been forbidden for such a long time.
_Burely, God is-everywhere and it is not the will of God that any person
because he happens: to be born in a certain community should be
forbidden to enter His house for worship. There is a story of a negro who
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‘fived in the Southern States of America. He wanted to enter o church
but he was told that that church was reserved for the white jpsople omly.
80, a Padree came and told him: If you can’t enter the church, I am
sure God won't enter into this church. Either, God has created white
men as well as black men, the so-called scheduled caste people and the
custe people. In other wavs also, the claims of these scheduled caste
‘prople have been very much ignored by the Government. The glaring
evample of this is the very recent expansion of the Executive Council. I
-aru. sorry to say that although good-spirited public men of. high repute
aro to be found among these classes, none ‘was taken. And ‘though' this
Government had been dinning into our ears the equality of mankind, they
failed to appoint a suitable man from this class to the high post that so
many Honourable Members occupy today. I do hope that this emission

will be remedied very soon,—sooner than we expect. Sir, I support the
motinn.

Maulvi Muhammad Abdul Ghani (Tirhut Division: Muhammadan):
Bir, every year a return is called for regarding the cornmunal composition
‘of services under the Home Department Kesolution of 1934. The headings

- of that return show that there are four classes of people living in India,—
the Iluropeans, the Hindus, the minority communities recognised for
purposes of communal representation and the other communities. Under
the heading of ‘Hindus’ they have a sub-head which' is called the
depressed classes. And there they are. It has been pointed that the
class named depressed classes suffer much in the representation of services.
That is true but there is no remedy for it. The remedy lies in their own
hands. So long as they go on to pass as Hindus, the educated and the
wiser classes amongst them will rob them of their share. They do get
their share but it is taken away by the wisest of them. So, a suggestion
has been made by my Honourable friend, Mr. Joshi, that an officer should
be appointed to look after the interests of the scheduled castez in matters
of sorvices. It is a good suggestion but unless they are treated as a
distinet entity, there will be no remedy. That, too, is not enough because
the Musalmans are to some extent treated as a distinct entity and a
Resolution has been accepted by the Government to that effect. The
Resolution was adopted in 1984 to the effect that 25 per cent. of seats in
the services will be reserved for the Mussalmans. This Resolution did nét
favour to Mussalmans because when it was passed the population of
Mussalmans was just 25 per cent. of the population of the whole of India.
Bo, that was no favour at all. But do you know what was the fate of that
Rennlution? That Resolution proved to be a dead letter. Tt has no effect
and when my turn will come—and it will come soon,—I will be able to
show very successfully that so far as some particular Department is con-
cerned, it has had no effect at all. Its effect is rather in the reverse order.
It is doing mischief. The very thing which has just been suggested by
my Honourable friend, Mr. Joshi, that an officer should be appninted to
safeguard the interests of the scheduled castes was also demanded by some
of our Muslim friends and it was resented. It was said that there was no
ncoessity for such an appointment. However, good sense has now

prevailed and my Honourable friend has now come forward with this
suggestion which I welcome. ‘

My Honourable friend, Sir Henry Gidney, just now éafd that (iue-regatd
'sheuld be had of past associations. DBut how long these past assqciations
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will go on? A person is appointed to the I. ¢. §. His sons and grandsons®
may say. that their father had the associations of the I. C.. 8., and, there-:
fore. they have every right to be enlisted to the I. €, B. If that were. the"
case, there will be no openings to other elasses of people, howsoever’
educated they may be. In these days of the twentieth century smch a
plea should have no place. What is meant by past associations? A child
when he is born does not belong to any particular service. e does not-
know how to read and write. When he is sent to a school, he learns some--
thing there. When he is sent to a workshop, he learns something there.-
What js the case at,present? When the Government have come forward
to train people, they are forthcoming. They decided to train 15,000 at
first and now they have decided to train 48,000. People are coming in,
in us large numbers as required and sometimes much more than is required.
Then this question of past association does not hold good. In the name
of such plausible pleas, it is not fair to rob others.” That should be put
an end to. I would point out to the Government that they also made
some mistake. They have just now reserved 40 per cent. of the seats in
certain services to that class of people who come forward with the plea of
past association. Why 40 per cent.. when they are not even 4 per cent.?

Sir, T have every sympathy with the motion just moved by my
Honourable friend, Rao Sahib Sivaraj. Whencver I study ‘he figures, I
find that his people who are sometimes termed as Harijans, sometimes a8
depressed classes, sometimes as scheduled classes, sometimes as untouch-
ables, have no place at all. It is very painful indeed. I have, therefore,
every sympathy with him that his community should have adequate share.
But to urge on the floor of the House that due attention should be paid by
people of his community towards education, I do not think, it sounds
sense. There are ample number of scheduled class candidates forth-
coming. but the only question is want of a boss or u supporter and nothing
else. 1 know the Muslims are strong enough, but their case also goes by
default under many plausible pretexts and principles which I will expose
luter on. Sometimes, the age is incréased. This suggestion increasing
the age comes from the office. The age 1s increased not to 20 or 25 but to
40 and 45, as if there is some person in the office, as if although there is
somebody who is qualified for the post before the age of 45, he should not
apply. I have innumerable instances where notices issued by the Federal
Public Services Commission and by the Provincial Public Services Commis-
sion put forth such kind of unreasonable restrictiocns But thev are help-
less. The office prepares the terms of the advertisement and the people
in the Public Services Commission take shelter under the office. They
munipulate the notices in such a way that none else than certain persons
find the job. The Federal Public Services Commission and the Provincial
Public Services Commission are helpless. "With these words I support the
mot.iUﬂ.. v

Sardar 8ant Singh (West Punjab: 8ikh): Sir, I rise to support this
motion moved by my Honourable friend, Rao Sahib Sivaraj. 8ir, the
Circular of July, 1984, has now been in operation for the last eight years.
It is time that this Circular was modified in view of the serious changes
that must have taken place on account of the working of the Circular in
various branches of the Central Government. My Honourable friend, Sir
F. E. James, asked me about the Sikhs. 1 must say that the Bikhs are
dissatisfied with the working of that Circular. My Honourable friend,
Maulvi Muhammsad Abdul Ghani, has just shown that the Muslims are
dissatisfied with the working of that Circular. Is it not time then that a
committee consisting of Muslims, the Sikhs, the Hindus, my Honourable
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friend, Sir Henry Gidney's community, the Anglo-Indians, and ‘including
the Europeans should be appointed . . . . .

Rao Sabib N. Sivaraj: What about my community?

Bardar Sant Singh: I beg your pardon; including my Honourable
friend, Rao Sahib Sivaraj.

Rao Sahib N. Sivaraj: When the time comes, my community is always
forgotten.

‘Bardar Sant Singh: A committee including Rav Sahib Sivaraj as well
should be appointed to review the working of this Circular during the last
-eight years. The object of that committee should be to explore and arrive

at an agreed formula between all the communities which should satisfy
everybody. It is no good insisting upon a formula which has been in
existence for the last eight years and which does not satisfy anybody.
" Certainly, it will be possible for such a committee to sit together and dis-
cover a formula which should be equitable and just to all communities. T
«do not think, Sir, that the Government will he a loser by appointing such
-a committee. Unfortunately, in this country, Honourable Members who
it on the Treasury Benches think that whatever they have done, that is
the last word on the subject. They are not progressive, they do not move
with the times. They do not make alteration when circumstances change.
The result ig that dissatisfaction spreads through all the ranks, and those,
whom they try to satisfy by finding out a formula, fail to satisfy them. I
think the Honourable the Home Member will reconsider the situation and
appoint such a committee which should be helpful to all the communities
and yet be helpful to the Government.

Sir, I do not want to enter into any complaints or grievances, because
it is futile to do so. The fact remains as my Honourable friend, Maulvi
Muhammad Abdul Ghani, has stressed that the formula may be there ns
expressed in the circular of 1934, but the working of the formula, and the
manipulation of its working has created a good deal of heart burning in
all the communities. Year in and year out, in the General Budget and,
during the discussion on the Finance Bill, we find all communities com-
plaining about the working of this Circular, recruitment to the services
and promotion to higher ranks. In this connection, it may not be out of
place to bring to the notice of the Honourable the Home Member and
other Honourable Members of this House that the efficiency of their ad-
ministration is suffering on account of the formula. Most of the officers
are busy in intriguing at the time of selections and promotions as to how
and what methods should be used to put in a man of their own community
to the highest places. I know of many instances where a particular
officer belonging to a particular community trying to push up a member of
his own community at the time of selection and at the time of recruitment
irrespective of the effect upon the efficiency of the administration. We
are passing through very critical times when a great strain is being laid
upon the administration; and, as time passes, we are afraid the strain
will become greater and greater every day. This strain must be to some
eittent removed if the administration is-to run smoothly during these
hard times. I will, therefore, suggest that the Home Member should
accept this suggestion and appoint a committee consisting of all the
minorities together with the majorities to reach some agreed formula as
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tto their share in the administration of the subjects under the Central
sGovernment. Bir, I -support the metisn.

Bhai Parma Nand (West Punjab: Non-Muhammadsn): 8ir, I inter-
~vene in this debate for the simple reason that I do not agree with the
views of the Honoursble Members who have spoken so far. My idea is
that this debate has taken an altogether wrong turn. With regard to
the motion of Rao Sahib Sivaraj I have no quarrel at all. If the public
-gervice is to be comsidered as something to be divided among the people,
different classes’ will put forward their claims and Rao Sahib Bivaraj also
will have his claim which should be duly considered and his share should
be given to him. But my idea of public service is that persons entering
the service must take it as their duty to serve the people and the
country; and if it is taken in fthat light it is immaterial whether a parti-
cular community gets any share or not. I think that public service is
not a thing to be divided among the people and instead of public service
being shared ltke property between one class and another the proper
course is that the best and most efficient men should be chosen to serve
‘the country. Let us ‘tdke -the example of the United States of America
where there are people of different nationelities. Even now you find
there Frenchmen, Germans, Italians, Irish, ete. I have lived there for
-some years and I never heard that these people are quarrelling about the
-80-called loaves and fishes which are at the disposal of the Government.

An Honpourallie Member; What about the negroes?

Bhai Parmme Nand: Their case is different.
Several Honourable Members: Why is it different”

Bhai Parma Napd: I mvill deal with that later on, if time permits.

It we think that we have to make a nation for the service of the
‘people and the country, different sections of the people have no right to
;put forward their claims separately; and it cannot be one country or one
‘nation if 15 or 20 seations that are there claim a separate share in the
public services, which must be taken to mean quite different from the so-
called loaves and fishes,

Then, Sir, we come to social disabilities. My Honourable friend, Mr.
‘Ghiasuddin, spoke about the disabilities of the depressed classes. I
.admit there are .social disabilities but they have been there for
thousands of years and people sBo far never heard of them or cared
-about them. They ‘have been putting up with them so long but now
-on account of modern education and spread of new ideas we are
.awakening to n sense of these disabilities. Even the leaders of the
-depressed classes nmever made any camplaint about them. I can how-
.ever say about the Punjab that the caste-Hindus there have been the
first in India to tdke up ‘this reform movement and they have dona
-their best ‘to 'improve the -zondition of the depressed classes. Marriag-
-es have taken place among the high-caste pcople and the depressed
«¢lasses. There have been common dimners. Both classes have worked
~together and have built temples for them. Even the Punjab Govern-
ment, at the time .of framing the new constitution, expressed their
-opinion that there were no disabilities for the depressed" clasges, and
tthey recommended that -there should be no separate communal privileges
;given fo the depremsed classes in the Punjab. Thousands of them in
tthe towns anfl villepes have 'been given the full status in society; they
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have been allowed to take water from the wells and. springs. I think
social disabilities have npothing to do with the constitutional. questions .
we are discussing in this Assembly. Years before, all over India there
was despotic rule in this country and in those days no. ana ever thought
of the public services or claiming any share in them. The question of’
their social disabilities was in the forefront and reformers in Bengal,

Maharashtra and even in the Punjab were trying to remove their social
disabilities and raise their status. In the Punjub the Sikhs did it; Guru
Govind Singh himself took the Chamars who ata- comsidered the lowest:
class, into his own service, made them his disciples and gave them.
practically full privileges. My point is that this is purely a matter of
social reform just as the question of widows. Even now we find one

crore of widows in Hindu society who are Ieft umeared’ for. It is a con-

cern of that cornmunity itself, and its leaders are trying tb db what they-
can for the relief of these widows and even to introduce the custom of
re-marriage. Similarly I say that in the Punjab we started the move-

ment for the total abolition of the caste system, with thie distinct idea

to raise the depressed classes and create a sense of equality among the

different sections of the community.

Sir, when we talk of the old customs that have been in existence for-
thousands of years, we cannot blame any body for- it. We are now of "
determined mind that the Hindus are one mnation. On the other hand if
we thought that Hindus and these depressed’ classes are entirely
separate communities, then of course Scheduled Classes have a perfect
right to claim their share according to the population. But those who
take the depressed classes as a part and pareel of the Hindus and have
been considering them as Hindus all these: eenturies; cannot understand’
the grievance that the depressed classes have not beem recognised as a
separate class. Sir, I have got a feeling of affection and regard for the
depressed classes and I would represent their case just as much as my
friend, Mr. Sivaraj, has done. No doubt their number in- services has-
been very small. That is the old conmstitution. According to the new
Cornmunal Award they have got . . . . .

Mr. M. Ghiasuddin: They do want the protectiomr of the Communal
Award.

Bhai Parma Nand: You confuse social disabilities with political dis-
abilities. Political disabilities are there. You consider that depressed’
classes are something quite distinct from the Hindus but if all the re-
presentatives of the Hindus in the Assembly take them as their brethren
and try to do whatever they can for them, then I think there is no need”
of raising this question that they should be given separate representation
at all. But, Sir, as it is, everybody is trying to create a division. Even
the Jats amongst the Hindus are trying to create a Jat community.
Even non-Brahmins in Maharashtra are trying tes create: a separate com--
munity. If in this way we go on dividing the country into separate
communities then, of course, there will be no end to it and no-
hope of developing any national feeling im this country and of uniting
them all as one nation. We shall have to give up the thought of
dividing these loaves and fishes for ever. THherefore, I say that we have-
our own views according to the ideals that we Have before- us and we-
have a right to bring them into action. .

8ir, I will take one minute on the question: of Nagrow: in the Unitedf
Btates. The Negro question iz met . . . .
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Mr, President (The Honourable Sir Abdur Rahim): Thé Honourable-
Member need not solve the Negro question for the United States.

The Honourable Member had- better confine himself to™ the motiom
before the House. He has only two minutes more.

Bhai Parma Nand: Sir, ] wanted only to show that this subject had
taken a completely wrong turn, but I am not anxious to take up the-
time of the House any more.

Syed Ghulam Bhik Nairang (East Punjab: Muhapmmadaw): Sir, but:
for the very curious turn given to the debate by the last speaker, my*
Honourable friend, Bhai Parma Nand. I had no intention to intervene-
in this debate. The motion before the House, moved by my Honour:
able friend, Mr. Sivaraj, is a very simple one and if properly eonstrued’
there can be no reasonable objection to the House and the Government.
agreeing to the motion as moved by Mr. Sivaraj. He, if I understood
him aright, wants a certain proportion in the services to be fixed for his-.
community and the resson for that desire on his part appears to be that.
in the actual working of the Resolution of 1954 on the subject of Com-
munal representution in the services his community does not appear to-
have been fairly treated so far,

There can be two ways of looking at the orders passed by Govern-
ment in 1984: Firstly, that those orders were unjustified, were not wanted’
at all and have in actual practice done harm and should be altogether-
cancelled. The other way is that the Resolution passed by the Govern-
ment on that subject was justified and laid down principles which if pro-
perly worked would lead to satisfaction sll round amd fnir treatment of~
all communities concerned. There is possibly a third way also, namely,.
that although the Resolution when passed was good enough for the cir-
cumstances then existing, certain circumstances have simce eome about-
which necessitate a revision of that ecircular,

As has been already pointed out, Sir, especinlly by mry Honourable-
friend, Sir Fredrick James, there are distinct paragraphs in-

1 »M.  the Resolution of 1934 which when properly considered and
construed have, if at all, only this defect that the share of the dépressq&.'
classes or scheduled classes, whatever you may call them: is inc!uded'm;.
. the share of the Hindus, and it may have been—probably in fact 1t.lwas-—---
that in the actual working of the Resolutiom whenever the claims of”
Hindu candidates and Depressed Class candidates came into clash, the-
claims of the latter were not recognized, and they suffered in conse-.
quence. Now, it has been said, Sir, by speakers of my Party who pre-
ceded me that as far as the recognition of a fair share of the depressed
classes out of the share awarded to the Hindus is concermed, nobody can
have any reasonable objection and we have mo objection st all. Bub:
Bhai Parma Nand appears to be living in Utopia when Ke says that the.
matter is being treated as if appointments to the public service were o=
much property which ocertain classes were entitled to share in certain.
proportions, that from his point of view public service is & sacred doty -
to be performed by those who happen to be appainted to ib. and there is:
no question of dividing that duty Iike property. Well, Sir, I would’
have no objection to such a proposition if T could’ be satisfted” that: we are-
living under ideal moral and spiritual conditions. and. that: we, all of us.
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:are 80 many angles with no prejudices, no personal interests, no inclina-
tion towards favourtism or nepotism or anything which could be object-
-ed to as improper, we are inclined to desl fairly with everyone, and
therefore if I happen to be holding a certain position, I am as good as
-anybody else. Why should anybody object to it? If, on the other
hand, my neighbour holds that position he is quite as good for it as I.
Why should I object? That would be a veritable Utopia which, fortun-
ately or unfortunately, has no existence anywhere. The fact is—and
that fact cannot be denied—that this land of ours, India, is inhabited by
‘not one people but so many peoples; and those peoples differ from each
-other not only racially but from the point of view of religion, social
structure, customs, manners, culture and everything that makes two

n:;laln agree or disagree. These different peoples all differ from each
-other,

There is another circumstance that owing to the position of the
-majority community or nation or people in the public sérvioces, the great
insuperable difficulty has arisen that that community is interested in
maintaining the status quo: they say factum valet—I happen to be in
.charge of this office, therefore I shall admit only those whom T like; and
-of course my likes and dislikes are determined by my own religious
views, my own social customs, my way of life, my culture, and T will
not admit the others. This has been going on ever since the public
-gervices were organised in this country and this sort of sentiment and the
rtreatment to which this sort of sentiment leads has been growing worse
.day by day, so much so that when things became quite intolerable,
naturally there was a hue and cry from all quarters, quarters interested
-or rather quarters which suffered; and Government had to pass a Reso-
lution in 1934; and it was perfectly justified. My friend, Sardar Sant
Bingh, has proposed that there ought to be a committee consisting of
‘Muslims, Sikhs and others and that committee should sit and solemnly
-revise the Resolution of 1934 and suggest alterations and work out a
formula as he says—these are days of formule—which would be agree-
.able to all parties concerned, and let that formula replace the Resolu-
rtion of 1934. I say this is another way of hoping against hope. No
-such committee as is suggested by Sardar Sant Singh can usefully be
-constituted with any hope of any acceptable formula being evolved by
-such a committee. On the other hand, the suggestion of my Honour-
.able friend, Mr. Joshi, is a very practicable suggestion. There may very
-well be a special officer appointed to examine from time to time and to
"keep an eye on -the working of the Resolution of 1934. You will very
shortly in connection with another motion hear the complaints of the
Muslim community as far as the actual working of that Reeolution is
«concerned; and other communities may very well have complaints as to
"its actual working. If an officer of the kind suggested by Mr. Joshi is
~.appointed and it 18 made his business to keep a vigilant eye on the work-
“4ng of this Resolution, I think not only the complaints of the community
whose rights are advecated by Rao Sahib Sivaraj but the complaints of
xil_l. communities will gradually disappear and every one will come into
this own , . . . .

Sardar 8ant 8ingh: Who will that officer be? What community?

8yed Ghulam Bhik Nairang: A Governmeni _officer,—not Sardar
Sant Singh. c -
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Bardar Sant Singh: Which community? Muslim?
Syed Ghulam Bhik Nairang: You have not heard Mr. Joshi . . .
‘Sardar Sant Singh: That is the trouble . . .
Syed Ghulam Bhik Nairang: He will not be Sarder Sant Singh.

'thsud" Sant Singh: He will not be Syed Ghulam Bhik Nairang
weither,

Syed Ghulam Bhik Nairang: With these words, Sir, I support the
motion of Rao Sahib Sivaraj.

The Hononrable Sir Reginald Maxwell (Home Member): 8ir, I have
considerable sympathy with much that has been said in the course of this
debate, but I must pcint out that the motion itself was not ostensibly
intended to raise the genera] question of the status of the depressed classes
or what should be done to elevate it. The motion is concerned with the
practical question of the recruitment to government service. In so far as
other matters have been discussed, such as Mr. Joshi’s suggestion thst
steps should be taken to make more members of the depressed classes aveil-
able for public service, they are long distance solutions of the problom
and have no immediate bearing on what should be done now. In fact if
guch steps can be taken effectively and more members of the depressed
classes attain the necessary qualifications for government service, it will
be unnecessary to reserve for them a special place in recruitment, and,
therefore, in advocating that course Mr. Joshi is really speaking against
the Resolution and not for it. After all Government did not create the
depressed classes, nor could they abolish them by rule; and when Maulans
Zafar Ali Khan says that it is unfortunate that the Government of lndia
should treat them as depressed classes, that is the very thing which the
Mover of the motion wishes us to do. We are quite ready to say we will
not recognise the existence of the depressed classes; we will allow them to
take their chances along with the other communities; then that is pre-
cisely the opposite of the object of the Mover of this Resolution; and,
therefore, the question resolves itself into the practical question as I said
of recruitment, and not one simply of finding emplovment for the depressed
classes on the ground of their general deserts. When it comes to & question
of recruitment, government have to look to the proper maintenance of their
own services, and throughout the Resolution of July 1934, it will be seen
that Government have never abandoned the principle that any one, whether
he comes into public service in a reserved portion or not, every one must
have a certain minimum standard of qualification. The 25 per cent. of
vacancies reserved for Muslims and the 8-1/3 for other minority commu-
nities are in that Resolution expressly subject to the condition that n all
cages the minimum standard of qualification will be imposed, and the
reservations are' subject to this condition. That was the reason for the
view taken in that portion of the Resolution which wag quite rightly quoted
by Sir Frederick james for Government saying that they considersd that
mno useful purpose would be served by reserving for the depressed .clusses
a definite percentuge of vacancies in the present state of thelr general
education. The Honourable the Mover has said that once you fix a
percentage you are sure to get the men you want. I wish it was as easy
to get them as that. . . .
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Rao Sahib N. Sivaraj: How do the Government of Madras -gét the:
men they want every time?

The Honourable Sir Reginald Maxwell: There may be men in Madras,.
I do not know. I say the mere fact that you reserve a certain percentage
does not create qualified members of the depressed classes. For instance,.
last year we reserved in the I. C. S. examination one place specially to be
filled by a member of the depressed classes, but we were unable to get one
with the requisite qualifications. This year we are doing the same thing. . .

Rao Sahib N. Sivaraj: May I correct the Honourable Membker on that:
point?

The Honourable Sir Reginald Maxwell: I have had a letter from the-
Honourable Member on that subject. . . .

(Rao Sahib N. Sivaraj again rose in his place.)

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Member is not giving way.

Rao Sahib N. Sivaraj: It is a question of controverting facts.

Mr. President (The Honourable Sir Abdur Rahim): No. The Honour-
able Member should not interrupt.

The Homourable Sir Reginald Maxwell: This year, as I say, we are
reserving another vacancy in the same way and the same thing is being
done in the examination for Indian Audit and Account Service and
other allied services, Customs Service and so forth. There again one of
the unreserved vacancies to be filled by examination is to be reserved for
a member of the depressed classes. Again, I may point out that Rao
Babhadur M. C. Rajah has been appointed as a member of the Central Inter-

view Board for the selection of candidates for commissioned ranks of the
defence forces.

Rao Sahib N, Sivaraj: But that does not come under services.

The Honourable Sir Reginald Maxwell: That does not ook as if we are
not trying to inake the best possible provision for getting these persons
considered on their qualifications. My Honourable friend, Sir Frederick
James, asked how many nominations have actually been made under the
terms of 1934 Resolution since it was passed. I have not in the very short
notice available for the preparation of material for a cut motion, been sble
to abtain the figures. All these figures are extremely difficult to extract, but
actually statements showing the progress of recruitment of the various mino-
rities are placed at intervals in the Library of the House and any one ecan
find them there, though I regret to say that they are not very up to date.
That is, the compilation of these statements takes so long that they are
generally a year or two behind time, but still those statements, in so far
as they have been compiled, do show that there has been a certain anount
of progress in the recruitment of the depressed classes. I admit that up to
1989 there was a tendency on the part of recruiting Departments to aver
look the special provision made in the 1934 Resolution, that is to say,
order to secure lair representation for the depressed classes duly qualified
members of these classes may be nominated to a public service even though
recruitment to that service is being made by competition. That provision
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‘was not, I think, being properly observed, but in 1939, as a result of the
annual Resolution on this subject or a cut motion,—I do not remember
which,—the Government of India did issue a circular to all Departnu.nts
'saying that they were much concerned at the almost total lack of progress
in the recruitment of members of the depressed classes as revealed Ly the
‘information available, and they considered that special steps were required
‘to increase the rate of recruitment.

In my own Department, so far as the ministerial staff is concerned, the
Ppractice is to offer a few vacancies not reserved for any minority commu-
nities, to candidates from the depressed classes who have attained a qualify-
ing standard in the competitive examination in order to secure their ropre-
:sentation in those services. We have recomrmended other Departments to
-do the saume thing. Also it has been suggested that in the notices relating
to recruitment a note should be ihserted to the effect that candidates from
the depressed classes who attain a qualifying standard may be shown some
preference at the discretion of the department concerned. That is actually
-4 quotation from our instructions. Moreover, the Federal Public Service
Commission have made provision for space in the application forms where
.any member of the depressed classes can give particulars about himself
in order that Departments may be able to pick out the depressed class
.candidates. As I say, these things cannot be achieved entirely by 1ule.
If it .could be done by rule, we would ensure by rule that a sufficient supply
-of depressed classes candidates was available, but the first and foremost
thing is to secure the recruitment of the public service up to a certain
-standard of efficiency and we cannot altogether neglect that, although we
-can do our best to see that depressed classes have a fair chance.

Since the motion definitely recommends a modification of this rule, I
-am unable to accept it on behalf of the Government, but I can undertake
to consider further the question whether it is possible to go any further
‘with the consideration of the principle of the motion, namely, whether
-there should be any kind of separate-reservatlon or not. I cannot accept
-that proposition on the face of it. It is far too big a question. I hope that
‘the Honourable Member will be able to withdraw his motion on that
:assurance.

Rao Sahib N. ‘Bivaraj: On the statement made by the ‘Honourable the
"Home Member that he will further consider the principle underlying my
motion, I beg leave of the House to withdraw my motion,

The motion was, by leave of the Assembly, withdrawn.

The Assembly then adjourned for Lunch till Half Past Two of the
“Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
‘Mr. Chairman (Syed Ghulam Bhik Nairang) in the Chair.

"DEMAND No. 10.—INDIAN PosTs AND TELEGRAPHS DEPARTMENT (INCLUDING
WorkiNG EXPENSES).—contd.

_Ezaminations for Imspectors of Post Offices and Present Day condition
of Posts and Telegraphs Department.

, Lient.-Colonel Sir Hepry @idney: Sir, I move:

. *That the démand under ‘the head' ‘Indhn Po-t. sad To‘lognphl Dmrmnt (indud-
deg ‘Working Expenses)’ be:reduced by: Rs.
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Bir, before dealing with the more general aspect of the Posts and Tele-
graphg, Department, 1 feel | must refer to the particular question I bave:
mentioned in my cut motion. The Posts and Telegrapbs Departinent
framed certain rules for the regulation of examinations held for the purpose:
of recruitment to the grade of Inspectors of Post Offices. These rules pro-
vide that an examination will be held every year by each Circle, among
members of the staff of a certain age. The rule also preseribes the minimum
marks which candidates should secure before being considered to have
qualified for selection. And it is also provided that from among the candi-
dates who have so qualified, the head of the Cricle will select those who
stand highest in order of merit up to the number of candidates réquirad
during that year and ‘‘reject the rest’’. I would particularly emphusise
the provision—'seject the rest’. Now, in the Madras Circle, in the year
1989, an examination was held and 18 men were selected in accordance
with the rules which 1 have just now quoted and the remainder of the-
candidates were rejected. Next year, this Circle did not hold any exami-
nation, but it appears there was need for men to fill existing vacancies,
and the P. M. G. took the unusual course of appointing 10 more men from
among the ‘‘rejected’’ candidates of the 1989 examination list. I desire
to stress the word ‘rejected’. I brought this matter to the notice qf the
Department and was told by the Department that this was an ‘‘emergeney
measure’’. Sir, I ask, what ic the purpose of framing rules and, mind you,
which have not since been cancelled or modified, if they are to be disregard-
ed within two years of their promulgation. These rules were framed and
issued in 1938; only vne examination has apparently been held after the
rules were framed and, yet, those rules were disregarded in connection with
that very first examination. I would point out that there is no provision at
all in those rules for such a procedure. The rules require (1) the holding:
of examinations every year; (2) selection in order of merit of the number
required for that year from qualified candidates and (3) the rejection of the-
rest of the qualified and unqualified candidates. While I admit that war
conditions do constitute an emergency, it cannot be said that in the years
1939, 1940 and 1941 no suitable candidates were available for another ¢xa-
mination. 8o, wherein comeg the emergency measure? There is no provi-
gion for the resuscitation of the rejected list of candidates to suit even an
emergency. The staff rightly contest that this selection of rejected candi-
dates, after the P. M. G.’s failure to hold an examination in the next year,
is ultra virea of the rules framed by the Government themselves and
governing the matter.

I am quite prepared to agree that a- mistake having been made in rot:
having held an sxamination and as the emergency needed men, some men
will have to be appointed. But without holding another examination and
to now suggest that the appointment of such men should be a permanen$
measure and that they should be exempted from appearing and qualifving
at the examination, I submit, is totally wrong and unfair; not only to the
others, who qualified with them at the 1989 examination and who were
rejetced along with them, but to the younger members of the staff who-
have thus been denied 10 vacancies in the higher grade by a stroke of the
pen. There is, again, no guarantee that no otghe: P. M. G. will not repeat
this procedure to the detriment of the staff. Sir, in the'intereést of the-
stafl I feel I must ask that these men be treated as temporsry and be-
required to appesr at the next examiination and stand sn equal ehanee-
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with the other members of the staff. This is the only fair thing -to do.
Fairplay and justice demand that the rules must be observed strictly or-
else scrap your rules and establish the personal or the P. M. G.’s rules.

Now, Sir, having finished with that matter, I next desire to refer to the:
present position of Lhe Telegraph Department, Rightly or wrongly, to my
mind, the present position regarding the Telegraph Department is most
unsatisfactory, [ was about to say ‘deplorable’. From the beginming of.
the present war there was the report that sufficient volunteers from the-
Department were not available for war service, as compared with the 1914-
18 war. This I ascribe to the absence in the past of fore-thought on the
part of the Department and the wholesale reduction of the signalling estab-
lishment. For 8 or 9 years there has been no recruitment at all to tne
signalling establishment, while there was heavy retrenchment of personnel..
The Government aimed at commercialising the service, but apparently at
the expense of efficiency by indulging in ruthless economy and reduction.
in staff, the main object being to convert a deficit budget into a surplus cne:
and which was done at the expense of the toil, sweat blood and tears of the-
subordinate staff. I know this is a very much hackneyed saying and is
quite Churchillian in character, but all the same it is very applicable to-
the present depleted staff as the after-thought of & surplug budget. When
a public utility service is treated as a commercial proposition with the sim
of being a source of revenue to the Government’s Exchequer, there imust
inevitably be a breakdown during an emergency. The Honourable Member-
must know that the Telegraph Department in England is never treated as
a commercial Department and that it works yearly at a huge loss, which-
deficit is yearly budgeted for. Why are you trying to make the opposite
obtain in India and trying to make money out of this department to satisfy
the needs of the Finance Department? The Department thus found itself
unable to meet the needs of the emergency from the very beginning of the
present war. Indeed it broke down like & pack of cards. For months we-
have had the aad experience of receiving telegrams a day or two after
receiving the confirmation copy by post and of being advised not to use the:
Telegraph. What an indictment! Sir, if this is the position with the enemy
still away from ihe borders of Indis, can you imagine what will happen
when he is nearer the borders of the country or has invaded our country?
I raised this question of inadequacy of staff and installations in November
last, Has any adequate attempt been made to train the necessary staff’
since then? Has the staff been increased? I only hope that we shall not
merely be told that everything is all right and things are allowed to slide.
Can it be said that the present staff of the Department iy adequate for
our present war needs both in India and abroad and the further needs which
we might be called upon to perform eny day? If not, will the Honourable
Member please state what he is doing to remedy the position? JIn a land of
distances such as India, the Telegraph Department must play a very import-
ant part. It played an important part in the early days of this war end’
in the last war and I hope under the present able Director General of
Posts and Telegraphs, that it will continue to play an equally efficient
part in the present emergency. Sentiment and s policy—we must show o
surplus budget—must be thrown to the winds and all such measutes as
will ensure efficient service must be adopted at once. I hope it will be
done before it is too late, if it is not already so.

Another matter which I submit calls for the immediate attention of the-
- Head of this Department, one whom we all welcome in office, as an officer
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who has the interest of his staff near at heart and whose one slogan I am

sure is not ‘‘Reduce the staff—slog the staff’’, but we must present a surplus
budget.

I now desire 1o speak on behalf of the Posts and Telegraphs subordi-
:nates who are, today, in receipt of less than Rupees 50 as pension. These
‘humble servants were the proneer builders of the very edifice of the Depart-
ment as We see it operating today and it does seem a tragedy to witness the
:squalor and distress in which these once trusted servants exist today awing
to th2 enormous rise in the cost of living. They need relief and at once,
Sir, here I am reminded of a saying of the Finance Member in his recent
Budget speech which suits this occasion very admirably—I1 refer to those
entrancing and enlightening words he used—'‘embarrassing plenitude’’.
8ir, T refer to those words with reference to the surplus made this year by
‘the Posts and Telegraphs Drepartment and yet these poor pensioners have
-every claim to the help of the present administration and which could easily
‘be made by granting a few thousands from this surplus. I would ratker
.88y give these worthy elder and aged workmen of the past some relief
‘then strive for a surplus budget as the D. G., Posts and Telegraphs has
presented to the Finance Member. Indeed I claim that all pensionérs of
‘Government who are in receipt of the old starvation rates of pension are
-entitled to some substantial relief if only for the duration of the war.

I wonder if the Honourable the Finance Member or the Honourable
Member in charge of Communications has ever turned his vision towards
‘th’s set of humble servants who have served his Department so efliciently
-and loyally years ago. If he would only do so, he would see that their
present plight is not comparable to the position of the present staff. With
“the staff today their cne and only companions are the ringing of joy bells,
the bells of luxury, the bells of plenty and the bells enabling them to spend
money. The officials have enough salary to spend on whatever they want
-and the upper subordinates of today with their extra pay—they also live
within the sound of the joy bells of pleasure and plenty and so have com-
fort. But compare this with these poor subordinates who worked for you
-and who retired on pension years ago before the new pension rules wero
-ganctioned. Their only companion is the funeral bell, each toll of ¥hich
tells the world that one of that rapidly reducing number is still further
.reduced till today they are but a few who cry out in their hour of need, who
want help and who must be given help if the Department is to show any
-sense of human touch. Sir, I move my motion.

Mr. Chairman (Syed Ghulam Bhik Nairang): Cut motion moved:

“That the demand under the head ‘Indian Posts and Telegraphs Department (includ-
‘ing Working Kxpenses)' be reduced by Ra. 100.” :

My, Muhammad Ashar Ali (Lucknow and Fyzabad Divisions: Muhum-
‘madan Rural): Sir, the Government generally recognise that the Post
*Office servants are the most hard worked people in the country. In the
-case of small servants, especially those Postmasters who are sent to small
“towns, they do not have much assistance. They work from morning till

evening in these small post offices. They are not generally highly paid
=servants. ’

The subject of this cut motion relates to the examinations for Inspec-
tors of Post Offices and present day condition of Posts and Telegraphs
Department. 8ir, I have to place before the House some of the questions
~which are get for these examinations. I hope the House will :know when
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I mention question after question, how difficult these question papers are.
Thesge are. set for the competitive examination. This system of competitive
examination cgme into being from the year 1989. ' Before that, generally
4he Postal Ingpectors were recruited from the small servants of the Post
Office, such as Post Masters and so on. I do not think the answers to
guestions that are asked at these examinations are such as could be ’expect-
ed from u postal employee. The following are some of the questions:

“1. What are the following :

‘gramophone, phonogram, teleprinter, telephone,  dictaphone, telepathy; refri-
gerator, microscope, A. A. guns, telescope, loco. works.’ .
" 2. Give the names of the capitals of the following countries : Bt_)ummis, Thailand,
Assam, Sweden, China, Australia, Hyngary, Coorg, France (unoccupied), U. 5. A.
3. On what railway aystems would you travel in going :

(a) from Dhanushkoti to Péshawar,

_(b) from Chittagong to Karachi via Lahore.
Mention in each case the names of five large cities that you would pass through.
i 4. What is the power that makes the following work : k

(a) & machine gun in Egypt, (b) an engine on the N, W. Railway, (c) & mail motor
bos. (d) & telephone, (e) the dynamo in a h_\"dro-el‘-syctrﬁcj_ l:urm'l:., (f) &
.cinems film show.” '

‘The Honourable Sir Andrew Olow: I am merely asking for information
for the benefit of the House. I should like to know if these questions are
get for the examination for recruitment of Inspectors of Post Offices to
which the Honouruble Member, Sir Henry (Gidney referred ? '

l!rluhammad Lzha.t Al: Yex, these are the questions set for the
competitive cxamination for recruitment of Inspectors of Post Offices.

The luet question is, an essay on war giving the developments so far.
‘Bir, is it possible for these poor men working in village Post Offices to
answer these questions? How dangerous it would be to enter into war
essay for Post Masters? Do realize! These questions cover all kinds of
subjects; some of theni are scientific, some of them relate to machinery
and some to politics and other things. I am sure if these questions are
put to the higher officers of the Department they will not be able to
answer them. They would be running a great risk! '

Rao Sahib N. Bivaraj: What about Members of the Assembly? Will
they be able to answer them?

Mr, Muhammad Aghar Ali: They, of course, can talk anything they
1like and so can members of the Government Benches. We are now con-
-cerned with these poor candidates for inspectorships. These are things
which I recommend ‘to the Honcurable Member and the Director General
of the Department to look into. These questions can be only answered by
people who take the B.Se. course or a course in Geography. Sir, I support
1ne motion. h B ' '

Maulvi Muhammad Abdul Ghani: Sir, T have heard the questions put
from my learned friend, Mr. Azhar Ali, and T want to know what is the
net result after undergoing such & hard examination.. A few years ago
T found & ‘sommittee of éxperts in the ‘Posts ‘and Telegraphs Nepartment
gaf and certdin’ Inspetitors were called. Thev underwent an examination
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snd & list of six Ingpectors was prepared in order of merit. They were:
from the Punjab and North-West Frontier Circle and it was decided that
these six people would officiate as Superintendents of Post Offices in order-
of merit. The Director General was the President of that committee 'and:
he was a party to the examination; but after the ‘examination it was pain:
ful to find that this decision was upset and the order of merit was changed.
For instance, the second and third ‘men were put down and the fifth and
sixth men were put on top. What is then the use of holding an examina-
tion, and specially by the experts of the Department, when their decision
is upset by one individual member of that expert committee?® I am not
relying on my imagination but it 18 & fact which the Honourable' Member
in charge of the Department can eagily find out. Why was the order
changed? Was it to suit the purpose of some individual official of the
Department or was there any other reason? These things should be
mended as soon as possible. There is much dissatisfaction among the
employees of the Department and their grievance is that only such petsons
are given a chance who can somehow attract tlie attention of the .awthori-
ties. Such impression should not be created in the mind of the employees:
which creates dissatisfaction, and such things make the holding of the
examination useless and fictitious. Sir, I support the motion.

The Honourable Sir Andrew Olow: Sir. T wonder if the Honourable
the Mover when he moved his motion expected that the debate would
turn inte a disquisition on examinations. I listened with some interest to
Mr. Azhar Ali's list of questions. I thought thev were interesting ques-
tions; but if he looks at the paper again he will probably find that candi-
dates were expected to answer only a certain proportion of the questions.
1 go through an examination paper every third day in this House, and
many is the time when I have looked hopefully at the top of the paper
to see ‘‘Honourable Members are not expected to attempt more than five
questions’’, but I have never found that there. But, surely, it is rather:
strange to find one Honourable Member complaining that the papers are
too hard and the Mover complaining that people who have obtained high:
marks in that examination should not be appointed. Because that is.
exactly 8ir Henry Gidney's proposition. 'This examination is in-
tended to be held every year but not necessarily in every circle every
year. It is an examination for Inspectors, as Sir Henry Gidney said. An
estimate is framed of the probable requirements in each circle, and then.
on the strength of the examination a certain number of candidates are put
on a list. No candidate is put on the list unless he has obtained 45 per
zent. in every paper. The papers consist of one paper in general knowledge
and English, the others relate to departmental subjects which should be:
familiar to the candidates. If my Honourable friend, Mr. Azhar Ali, was
quoting the right papers I should have thought that gentlemen who
obtained 45 per cent. in all these papers were entitled to serious considera-
tion. . '

The exact position in the Madras Circle, and T may say in the Punjab
Circle also a similar position arose, was this that unexpected demands arose:
for Inspectors. That was due to two ocauses, partly to. the war hecause
some members of the staff went on field service, and partly because new
posts were created. These were exceptional circumstances which would
not arise in & normal year, and I may say, rather an increase of staff which
Sir Henry Gidney no doubt weleomes. Now, if it had been necessary tos
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hold another examination it would htive nresnt consitterable delsy, ' and
what the Postmaster General did;(and the Director General has spproved
this course) was. 40 ‘take from the list of candidates men who had not been
included in the first list but who had obtained the qualifying mark. In
other words they had acquitted themselves. satisfactorily in the examina-
tion, although not high enough to be ineluded in the first list, and appeint-
ments were made from those 1uen to the extra posts. Sir Henry Gidney
laid great stréss on the fact that one of the rules contains a reference.to
rejecting the other candidates. It does. But T don't think there was
snything inconsistent with the gpirit of the rules in this action, and I do
not see that anythmg Wrong wgs done. He has complained that these
men were ‘exemnpted’ from appearing in a quallfymg examination. But
they had already obtained quulifving marks in that examination and to
a8k that they shoyld aguin_qualify themselves would have led to a much
stronger protest than Sir' Henry Gidney has made today.

Lieut.-Colonel Sir Henry Gidney: What ubout those who are awaiting
8 p.u. promotion ?

The Honmourable Sir Andrew Olow: These were extra posts. These
were unexpected. posts, and they were filled by men who were qualified.

Lieut.-Oolonel Sir Henry Gidmey: But you will have no more exami-
nations? Will you?

The Honourable 8ir Andrew Olow: We will certainly need to have
more examinations. Sir Henry Gidnev has spoken feelingly of the effeet
on the younger members of the staff. T am given to understand that he
himself pressed that in this connection the age should be raised and that
his recommendation as a special case was accepted and the maximum age
was raised from 85 to 40, so that all those who were previously eligible to
sit in the examination would have been ineligible to sit if another one would
huve been held. But there was no reason, because they had already
obtained qualifying marks in the first examination. '.The whole procedure
seems to me to be not mervely reasonable but quite fair.

Lieut.-Colonel Sir Henry Gidney: You don't apply this to other
examinations like the I. C. 8.?

The Honourable 8ir Andrew Olow: If they find in the I. C. S. owing
to ‘the chances of a candidate failing in the medical examination that they
want one or two more, they go one or two numbers down the list and here
:;'e had a somewhat similar case in having the need to meet unexpected

emands.

T was not able to follow the Honourable Mr. Abdul Ghani’s complaint.
It was commegted with Sir Henry Gidney’s motion in that it relates to an
examination, hut there seems to be no other connection with the subject
whigh was in the mind of the Honourable Mover. I amnot very sure
when it occurred, and I understand from the present Director General
that he has equally no knowledge of the incident to which the Henourable
Member was referring..

Mauivi Mubsmmad Abdul Ghant: 1 can give it in, writing, .
'vis Honourable Sir Andrew Olow: When was it?
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Maulvi Muhammad Abdul Ghani: I think the examination was held
in 1888 and reversion was made in 1989, .

_ - 'The Honourable Bir Andrew Olow: ‘I hardly think that in the course of
a debate on Demands for Grants we can go back to events in 1888 or
1989 and quite obviously I cannot come prepared to answer questions
relating to & period when I was not in the Department.

Mr. Lalchand Navalrai (Sind: Non-Mubammudsn): You know every-
thing by heart.

Maulvi Muhammad Abdul Ghani: This subject was raised an the floor
of the House and it is contained in the debates of the Assembly.

- Mr. Ohairman (Syed Ghulam Bhik Nairang): One year's administra-
tion is under review and the matter should relate to that.

The Hogourable Sir Andrew Olow: In view of vour ruling, 8ir, [
won't go further into that, and I will pass to the more important question
which Sir Henry Gidney raised und that is the adequacy of the staff. He
complained, and there is some truth in the complaint, that in certain
branches . the staff have not been adequate to the exceptional pressure
which the war has brought. But I would suggest to him that to somc
extent that is wisdom ufter the event. If he will cast his mind back
to the debutes in this House only a very short time ago, I think he will
recollect that the pressure was for economy and for getting rid of super-
fluous staff and of keeping the staff down to the minimum that was neces-
sary for the work. As I have said more than once, if he or I or other
Members of this House had been able to foresee in 1938 the situation in
which we find ourselves today we should have taken very different steps in
a great many directions in addition to these.

Lieut.-Oclonel Bir Henry Gidney: We agree there.

The Honourable Sir Andrew Olow: But efforts have been and are being
made to increase the staff as rapidly as is possible. 1In the last year no
less than two thousand permanent posts have been added in addition to
the normel recruitment and a thousand temporary posts have been added.
Sir Henry Gidney well knows that telegraphists cannot be created just by
suving 8o. It is a trained and a skilled job but steps are being taken to
train extra men with all the speed that is possible having regard to the
need of having efficient men, and the training courses have been reduced
in time and made more intensive. The importance of ensuring that the
staft is adequate to the demands made or likely to be made on it is one
which is very present to the mind of the Director General, and I think, T
can assure Sir Henry Gidney that in his anxiety to see that the staff is not
subjected to undue strain he will have the fullest sympathy of the officers
at the Head of the Department.

Lieut.-Oolonel Bir Henry Gidney: B8ir, in view of what the Honour-
able Member has said, may I have the permission of the House to with-
draw my motion.

The motion was, by leave of the Assembly, withdrawn.

Lieut.-Oolonel Sir Herry Gidney: "Eir:}thefé;is' another motion stand-
jng in my name, but as time will not permit, me. to deal with tha subject
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adequately, and I am sure time will' not allow the Honourable Member to
reply, and as he is not in his seat—(possibly his Deputy will reply)}—with
your permission, I .will not move my motion and reserve my remsarks—I
am making this provisional statement—when the European Group move
their ¢ut motion on Tuesday and which relates almost to the same subject.

Representation of Mussalmans in Services under the Posts and Telegraphs
Department.

Mr. Ohairman (Syed Ghulam“Bhik Nairang): Now it is the turn of the
Muslim League Party. Maulvi Muhammad Abdul Ghani.

Which motion is the Honourable Member moving?
Maulvi Muhammad Abdul Ghani: Sir, No. 6 on the Late List No. 1. I

beg to move:
“That the demand under the head ‘Indian Posts and Telegraphs Department (includ-

ing Working Expenses)’ be reduced by Rs. 100. :

Sir, the object of this cut motion is to discuss the failure of the Depart-
ment to comply with the Home Department Resolution, No. F. 14/17-B/
38, dated the 4th July, 1934, concerning representation of Mussalmans in
services under the Department. Sir, there is a long-standing grievance of
the Mussalmans so far as the services under the Department of Posts and
Telegraphs are concerned. There are ten classes of services under the
Department of which four classes of services are the key positions, the
fifth one is clerical, and the rest are all inferior, and among this class there
1s another class of extra-departmental servants. This class is a temporary
one. People serving in this category are not permanent. I will first try
to show under each head the grievances of the Mussalmans. Taking up
the senior-most—Gazetted posts—first, I want to lay before you the result
of Muslim representation during the last five years 1985-36 to 193940,
because the latest figure available to me is of 1939-40.

In 1935-36, there were 455 gazetted posts; the number of Muslims was
40—percertage 8.79. In 1936-87, the number of posts was 468, and the
number of Muslims 41, percentage 8-76. In 1937-88 the total number of
posts was 423, Muslims 43—percentage 10-16. In 1988-89 the number of
posts was 407, Muslims 44—percentage 10-8. In 1939-40 the total number
was 420, of whom Muslims were 46—percentage 10-95. 8o you will find
that from 8-79 per cent. they have reached in five years to 10-95 per cent.
i.e., an increase in five years of 2:16 per cent. or ‘43 per cent per year.
This is the progress they have made and with this rate Muslims will take
58 years to complete 25 per cent.

Now, I want to submit the figures of direct recruitment to which much
importance is attached. There were casualties due to deaths and retire-
ments of 227 posts during 5 years. Out of this 227, only 38 posts were
allowed to be filled by direct recruitment during these five years. In 1985-
36, out of 48 seats, only eight were open for direct recruitment, and of
these five went to Hindus and three to Muslims. In 1936-87, out of 41
casualties, four were filled by direct recruitment and all the four went to
the Hindus. In 1987-88 out of 52 seats, nine were open to direct recruit-
ment, out of which five went to Hindus, one to an Anglo-Indian dnd two to
Muslims, one to Indian Christian. In 1988-89 out of 48 seats, six went to
direct recruitment, of which five went to Hindus and one to & Muslim.
In 1989-40 out of 88 casualties, nine were allowed for direct recruitment,
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of which six went to Hindus:and one to 8 Muslim, one to 8ikh and one to
Indian Christian. Bo out of these 86 sests filled by direct ‘recruitanent,
Muslims had only seven seats, and the Hindus got' 25 seats, i.e., 6046
per cent. Of the 101 seats kept back, I find from comparison of figures
in the postal report that one seat by wuy of promotion was ‘allowed to a
Muslim in 1986-87 and one more in 1989:40. So out of 191 seats which
might have been filled by promotion, only two went to Muslims. Thus
out of the total of 227 casualties, only nine seats were allowed to Muslims
which comes up to 8-09 per cent in 5 years. This is the condition of the
gazetted posts. '

Now, I come to the second class—'‘Engineering supervisors and electrical
supervisors. In 1985-36. out of 279 the Muslims were 13—perccntage
4.65. In 1986-87 out of 295, Muslims Were 14—percentage' 4.74. In
1987-88 out of & total of 203, the Muslims were 14.—percentage 4-77. In
1938-39 out of a total of 200, Muslims were 12—percentage 4-18. In
1989-40 out of a total of 284 Muslims were 12—percentage 4-2.

1f you compare these figures, you wil) find that the progress of Muslim
1epresentation from 4.65 per cent came down to 4.22 per cent. in the
reverse direction; and in the meantime the Hindus increased their per-

centage from 38 per cent to 49.64 per cent.—an increase of 11.84 per cent.
in five years,

Let us take the figures of direct recruitment. Direct recruitment was
made in these 5 years for 42 posts, of which two went to Muslims and 36

went to Hindus. The percentage of Hindu seats was 85-71 and the
Muslim s percentage was 4-76.

Now, 1 come to the third class of services, called wireless supervisors
and wireless operators. In 1985-86 there was a total of 154, of whom the
Muslims were six—percentage 3.89. In 1986-87 the total was 165 out of
which Muslims were six—percentage 3-69. In 1937-38 the total was 171,
uf which Muslims were six—percentage 3-5. In 1938-39 the total was 206

of which Muslims were eight—percentage 8.8. In 1939-40 the total was
198 of which Muslims were eight—percentage 4-14,

Let us take up the direet recruitment during these five years. In 1985-
36 two posts were filled by direct recruitment, and none went to Muslims.
In 1986-87, 19 posts were filled by recruitment and all the 19 went to
Hindn friends. - In 1987-38, 46 seats were filled by direct recruitment and
all the 46 went to Hindu friends. In 1938-89, 34 seats were filled by direct
recruitment, 28 went to Hindus and 2 to Muslims and the rest to others.
In 1989-40 there wus no direct recruitment. So out of a total of 101 seats
filled by direct recruitment only two seats went to Muslims—percentage
1.9. This is the state of affsirs. You may very well judge whether it is
goihg i the forward direction or in the backward direction. In this
class of service, Hindus increased from 18-18 per cent. in 1985-86 to 57
per cent. in 1989-40. During these five years the Muslims increased from
3.89 per cent. to 4:14 per cent. and the progress made is -25 per cent.
during five years, i.e., ‘05 per cent. per year.

There is a fourth class—ecalled Telegraphists and Telegraph Masters.
In 1985-86 out of & total of 2,447, the number of Muslims was 124—per-
centage 5.08. In 1936-87, the total was 2,874, the Muslims were 98—per-
centdge 8.91. In 1937-38 the total was 2,127 the Muslims were 86—
percentage 8-09. In 1088-80 the total was 3,074, Mua;ims‘lﬁﬂ, pprpexg.ga
395. In 1080-40 the total was 2,085 Muslims 81—percentage :
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I know it will be urged by the Department that during these five years
@o direct recruitment was made in this class. But there were .casnalties
and retirements and all those went to one particular class of peuple—-
Hindus. If vou will compare the figures you will find that the position of
Hindus in the service was 87-81. per oent in 1985-86, and it went up to
48'89 in 1939-40. There was a gradusl rise. 8o out of 818 losses by
Anglo-Indians and 88 losses by Mussalmans in 1986-87,' 288 went. %o
Hindus. The Hindus’ increase during. the five years was 11-58 per eent.
whereas, ‘in the case of the Mussalmans there was o decrease during the
five years by 1:08 per cent. So, the clock, instead of going forward,
moved in the backward direction.

Then, tuke the clerical staff. Perhaps it may be said that our case
is made good there. But, there our share is not more than 25 per cent.
even in direct recruitment. Taking all the five years together, vou.will
find that in the year 1935-36 it was 18:08 per cent. and then it went up
‘4o 19-89 per cent. ultimately in 1939-40. But out of the direct recruit-
ment the number of which was 4,040, the number given to Mussalmans was
1,029, and this came to 25°2 per cent. 'This is the case only of direct re-
eruitment, but taking direct recruitment and the existing together, the
position of Mussalinans in clerical service was 19-89 per cent. in 1939-40.
T find from the report that evervwhere promises are being made, bhut it is
said that it was a case of 30 years and at least some time will be required
for the Mussalmans to gain their position. It will take not 30 vears hit
‘60 in some cases or 90 years in other cases. if Mussalmans are allowed to
‘have 25 per cent. share in services under the Department.

Mr. Ohairman (Syed Ghulam Bhik Nairang) : The Honourable Mcra:
‘ber has two minutes more.

Maulvi Muhammgd Abdul Ghani: Thank vou, Sir, that is enough. In
‘that case the Musealmans will take in some cases 80 years and in other
cases 90 years. This is the condition in a Department which tries to hava
the confidence of all the public. I have moved this cut motion not to find
fault with any person but to urge the grievances of the Mussalmans and
in order that the Honourable the Corimunications Member may realiseé
whether injustice has been done to the Mussalmans or not. I have nlready
-spoken about direct recruitment, and in case where no direct recruitment
has been made and seats have to be filled by promotion, there too our cuse
‘has gone by default. The case of direct recruitment tells its own tale and
‘the figures given are not mine. I have only worked out the percentages
from the figures given in the postal department’s reports of the five
years. . In the end, I may submit one thing. T ask whether such a state
-of affairs should be allowed to continue. With these few words 1 com-
‘mend my motion to the acceptance of the House.

"Mr. Chairman (S8yed Ghulam Bhik Nairang) : Cut motion moved :

“That the demand under the head ‘Indian Posts and Telegraphs Department (includ.
‘ing Working Expenses)’ be reduced by Rs. 100.”

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa :
Muhammadan) : T fise ‘to support the motion of my Honourable friend
which has beén moved on behalf of my Party. T do not want to indhilge
‘in"a statement of figures because that would not improve matters at all.
On the one hand, the figures liave been quoted by my Honourable friend,
Maulvi Muhammad Abdul Ghéni, anf-on the other, T think the Honourahle
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Member himself has studied them: more than we ean: do in the short: time-
at our disposal.” You will find that the position of Mussalmans in every
Department of the Government of India is about nine or eleven per cent.
or something in' this: neighbourhood. = The plight of my community has:
beéen miserable evervwhere. T rise with a heavy heart to mourn the
plight of that cocmmunity in every Department and probably in every
Branch. Unfortunately, within the course of the last 150 years we, the:
Mussalmans, have been reduced to & position where instead of being dis-
tributors of bounties and amenities, we have had to beg a share in
slavery with a beggar’s bowl and even that share is being refused to us.
That is the position of Mussalmans and ] want the Government of India
to realise this  tragedy. We have been talking about this in this 1Touse:
for some years; at lcast for the last eight years I have been tabling one cut
or the other on paucity of Muslims on Railways, on Post Office, and in
other Departments and we have been beguiled by promises of some kind
or the other on all occasions. In 1934, we were told that things would'
now come to us in a very normal way by the Resolution of that year.
by the Home Department, but the working has shown that all that glitters
i3 not gold and ways and means were found out to defeat the particular
purpose of the Muslims for which the Resolution was brought into force.

I want to press on the House that the Honourable Member in charg>:
of Communications should see for himself what proportion of services
has been given to us. I am particularly talking of the Postal Departiment
and he knows too well what has been our feeling about the Railway Depart-
ment as well. We have been having lot of discussions with him about this
Department for many years. Sir, this is the unfortunate story of my
community everywhere. What I want to say before the House ir
that we have no quarrel with the Hindus or with the Anglo-Indians. They
have got as much claim on the spoils of this country as any other people
have. I do not suppose that they could be made responsible for the
present position. Thev are not in charge of the administration. Tha
British Government is in charge of the administration of the country and’
the British alone can claim to say that they are the distributors of the
booty.  As such, our quarrel could not be with the Hindus or the Anglo:
Indians. In fact, our quarrel is with nobody except the Government who
is responsible for this. We want our own share and we want it from that
authority which is responsible for the administration of this country today..
I think it is in the fitness of things that we should claim our right. We:
have been asking for that from time immemorial and I think my Honour-
able friends belonging to other communities have also supported us in
that claim. If I remember aright, I can cite the name of my Honour:
able friend, Sir Henry Gidney, who is sitting in my front and who supported
me in that demand only year before last. He thought that our claim was
being neglected or some plea or other was being found out o treat us in
a manner that would defeat the purpose of the so-called Resolution of
the Government of India in 1984, agreeing to give us 25 per cent. share in
Central Government.

Now, Sir, I do not know what else we can say. Wi have not got the
power to compel the Government to come to our way of thinking. As
agoredited representatives in this House we have been stressing this points
Irom 1926 onwards. = We have not neglected this question on any occdsion.
We have dnne our duty. We have drawn the aftention of the House and
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of the Government through cut motions, Resolutions’ and By all constitu-
tional means that were open to us. In spite of all this, you will find
that story of the Muslims claims remains where it began.

Now, I only want to know from the Honourable Member what was the-
use of the 1934 Resolution when all posts of vantage and position were
not thrown open to direct recruitment and were filled in by promotion.
I know full well that my community has not been able to capture inap--
preciable share of those posts. There was little or no chance of my
community getting a share when the whole thing was turned to indirect
recruitment. It was said that in any case within 30 years things must.
be righted. If there is any truth in that statement and if Governmens
mean an honest statement to this effect, then when the position is reviewed
from 1934 to 1941 we should have made an appreciable progress. Sup-
posing in 1934 in the Postal Department or in any other Department we-
had about ten per cent. of representation, then by this time we should
have gone up by about another seven or eight per eent. My friend,
Maulvi Abdul Ghani has shown to the House that the improvement has:
not been more than two per cent. within the course of the last five years.
I8 that is the position on record, T do not know what the Govermment
representative will say about it and how will he explain the poaition.
Of course, T know everything can be explained away. Some plea can be
found for every action. A lawyer can probably take brief for evem
confirmed murderers.  All the same, phrases would not turn away the
facts. Facts have got to be met by facts and nothing else. These things
have got to be proved from the statement which Government have pre-
pared.  This is not the statement which we have prepared. We have
got no means to know exnctly what is happening. We know only what
Government tell us, and that reveals a position which is very tragic for
my community.  With these few words, Sir, T support the motion.

The Honourable Sir Andrew Olow: Sir, this motion has come to me as.
# surprise because there is no Department within my knowledge in which
more scrupulous care has been taken to adhere to the terms of the 1984
Resolution than the Posts and Telegraphs Department. Now that Rezo-
lution, as Maulvi Abdul Ghani quite fairly pointed out, relates to the new
recruitment and to new recruitment only. I would urge my Muslim
friends to agree with me that it is impossible to measure the extent to-
which that Resolvtion is being carried out by quoting totals of the percent-

age held in different classes.

Mr. Muhammad Nauman: May I ask one question? There were 227
vacancies in one year and only 80 were declared for direet recruitment.
What could have been the sense in this to fill all the other vacancies by
indirect recruitment when you knew that the number of Muslims was very

fow?

The Honourable Bir Andrew Olow: I think the Honourable Member:
was referring merely to Gazetted posts. o “

Mr. Muhammad Nauman: Yes. .
The Honourable 8ir Andrew Clow: Undoubtedly, a large number of
Gazetted posts are filled by promotion. But we are dealing at present
with the position smce 1934 and in recent years there has been no chamge
in that position. There has been no transfer, for example, of posts which-
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were formerly recruited by direct vecruitment to promotion.  The' ten-
dency, as Sir Henry Gidney complained some time ago, has heen rathen
the other way and there has been no change in that position. The test
by which I and the Departimnent must be judged—and this is the only
test which can be applied— is how far the figures of direct recruitment
fulfil the obligations of 1934? If they do not come up to these obligations,
is there any reasonable explanation for it?

Now I am going to apply that test and I am going to begin with ths
total figures of new recruitment for the whole Department, both Gazetted
and non-Gagzetted. In no year since 1935 has the total figure of Muslim
recruitment fallen below '25; in most vears it has been substantially above
it. In 1985 the figure was 30'6; in 1986, it was 38-6; in 1987 it was
29; in 1988 it was 26-3; in 1939 it was 80°7 and in 1940 it was 27°1.

Maulvi Muhammad Abdul Ghani: T have salready said that the percent-
-age i8 made good by the appointment of peons and other menial staff.

The Honourable 8ir Andrew Olow: If the Honcnirable Member had done
me the courtesy of listening to me to what T have said, he would not have
made that interruption. T said that T am dealing with the totals
first and T will come to the particular classes later on. The average of
the ficures that T have given is 29 per cent flor that period gince the Reso-
lution was passed. Let me come to the effect on the total strength. Tt
is complained that the percentage of the total strength has been riing
slowly. Tt is, hecause it has alwavs been a good one. Tn 1936, the
total percentege strength of Muslims was 22°2. Tt now stands at 23°5.
In fact, it ir verv nearly the figure of 25. '

Now, I come to one or two classes to which Maulvi Abdul (thani
particularly referred. 1T am sorry that owing to the speed with which
we move he was not in possession of the figures which we ought to have
been discussing primarily, namely, the figures for the last vear available.
He referred, T think in error, to vears 1937-38 and 1938-39. Actually, onr
figures are for calendar years, and the last figures that he cited were, T
‘think, the figures for 1989. However, I am going to complete the picture
‘by giving the figures for 1940 which is the year with which we are particular-
‘ly concerned in the present debate. In the Gazetted staff there were 12
posts directly recruited of which five went to Muslims, a percentage of over
40. In Engineering SBupervisors there were 48 of which 12 went to Muslims,
8 percentage of 26 In the Wireless Operators there were 35 posts, of
which they only secured four, a percentage of 11. T will return to that
later. Tn Telegraphs out of 58 they secured 14, a percentage of 24. 1In
the clerical staff out of 1,509 they secured 326, n percentage of 21-6. 1
will have some observations to offer on that class alro. So, in the most
important class of all, the Gazetted posts. thev obtained far more than
the minimum percentage. 1 have actually looked up the figures for the
last four or five years and I find that they have obtained 25 per cent. under
gazctted grades so far as direct recruitment is concerned. In the Engi-
neering Supervisors cadre, they have also obtained more than the minimum
percentage. On the wireleas operators side, the fact appesrs to be that
in this rather small group, they have not come forward in sufficient. num-
‘bers. Every Muslim who obtained the minimum percentage of marks wae
:appointed. That is 8. small and unimportant group.
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‘Coming to the clerical staff which is one of the big groups in-the Depart-
unent, here the percentage was 21'6. Now, Sir, that of course as Maulvi.
‘Muhammad Abdul Ghani pointed out, can be made up by other slmsses,
but I do not propose to fall back upon that. Recruitment to the clarical
‘staff in one or two areas particularly has given us considerable ditfisulty.
One of these areas, particularly, was Sind and I see I have awakened my
Honourable friend, Mr. Lalchand Navalrai. There has been serious
difficilty there in obtaining candidates. = We recruit in the Post and
Telegraph Department clerical staff roughly on a Divisional basis, that is
a local basis, and it was brought to my notice two years ago that we did
not obtain the minimum number of Muslim candidates. We looked into
"the. examination tests to see whether we could find any reasonable ground
for imposing a lower standard and we did lower the stundard to obtain a
‘few more Muslim candidates.

M. Lalchand Navalrai: You gave six places to those that did not pass
the examination,

The Honourable 8ir Andrew Olow: Yes, five or six places, as Mr.
Lalchand Navalrai points out, were given to those who were not technically
qualified acoording to the rules. We also imported, despite Mr. Lalchand
Navalrai’s objections, some Muslim capdidates from the adjoining Iro-
vince, if my memory serves me aright, to make up the required numbsr.

Mr. Ialchand Navalrai: You have not been fair.

The Honourable Sir Andrew Olow: A similar difficulty has recently
arisen in Bengal, where as my Muslim friends are aware, the standard of
-education of the whole Muslim community is perhaps not as high as it is
for example in the Punjab. There also we looked into the examination
papers and lowered the marks as far as we reasonably could. T will re-
mind the House that in the case of these posts where we lowered the per-
centage of marks, we could have filled up the number from other communi-
‘ties who were coming in plenty, fully qualified for the appointment after
obtaining the required number of marks. But we lowered the marks in
order to ensure that there will be as little loss as possible of reserved ap-
pointments.

[At this stage. Mr. President (The Honmourable Sir Abdur Rahim)
resumed the Chair.]

This matter of clerical recruitment has received my own partieular
personal attention and that of the Director General.

Pandit Lakshmi Kanta Maitra (Presidency Division : Non-Muhammudan
Rural) : A very wrong policy. ‘

The Honourable 8ir Andrew Olow: Is it a wrong policy for me to nttend
“to it personally? = Perhaps it is. But the Honourable Member knows, as
I believe my Honourable friends opposite know, that I have paid this ques-
tion my particular attention in the last few years. 1In fact; I cam claim,
if you exclude questions relating to war, there is no question that has re-
-ceived my closer -attention and more sympathetic attention than this
question of ensuring that the Muslim community should receive every
~ounce to which they are entitled. I recognise, and I sympathise with this
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feeling that they started late. They are rather in the position of people-
who get on a bus at a later stage and find that the best corner seats are
occupied.  That is the difficulty and as regards adjustment, I am afraid’
only time can fully remove this inequality. ~ But I can assure the House:
and T can assure the Muslim community that we in the Communications-
Department and in the Posts and Telegraphs Department are extremely
solicitous about the interests as conferred by the Resolution and that it is-
a8 matter constantly present to our minds. I think the record of the
Department in the lnst few vears has been a good one. N

Pandit Lakshmi Kanta Maitra: Not the efficiency of the Department..

The Honourable Sir Andrew Olow: T do not think the efficiency of the
Department has been in any way impaired. 1 do not believe it has.
I look to my Muslim friends with confidence for co-operation in ensuring
that candidates with the requisite qualifications come forward in adequate
numbers for all the posts that we have.

Mr. President (The Honourable Sir Abdur Rahim) : The question is :

‘“That the demand under the head ‘Indian Posts and Telegraphs Department (includ-
ing Working Expenses)’ be reduced by Ra. 100.”

The motion was negatived.

DeEMAND No. 88—ARCHAEOLOGY.
The Honourable Sir Jeremy Raisman: Sir, I move:

“That a sum not exceeding Rs. 11,563,000 he granted to the Governor Gepeml in
Council to defray the charges which will come in course of payment during the

Y

yeat ending the 31st day of March, 1843, in respect of ‘Archmology’.
Mr, President (The Honourable Sir Abdur Rahim): Motion moved:

“That a sum not exceeding Rs. 11,53,000 be granted to the Governor General in.
Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1943, in respect of ‘Archeology’.”

Hardship and discrimination to which Muslim Officials are subjected in the
Department.

8ir Byed Raxza Ali (Cities of the United Provinces: Muhammadan
Urban): 8ir, I move:

“That the demand under the head ‘Archmology’ be reduced by Rs. 100.”

Bir, my object in bringing forward this motion is to bring to the-
notice of the House the hardships and discriminations to which the
Muslim officials serving in that Department are subjected. The subject
that the House will have to consider as formulated in my motion is.
somewhat the reverse of what was discussed on the motion of my
Honourable friend, Maulvi Muhammad Abdul Ghani. There the question
was whether due effect was being given to the Home Department Reso-
lution dated the 7th July, 1984, and whether Muslims were getting their-
due and proper share or not. The question that we have to consider
now is whether those Muslims who have already been admitted to-
Government service and who are serving in the Archeeological Department
are getting justice and fair play. Unless the terms of the Government
of India circular of 1984 are considerably modified, it will not be possible:
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for most of us to secure justice for Muslim officials. where :step-motherly
treatment is meted out to them. l.et us see what the position in the
-Archmological Department is.

I welcome by Honourable friend, the Member in ' charge of the
Department of Education, Health and Lands, to this House and I hope
he will take due stock of the situation so far as the Department of
Archeology is concerned. I will not be long because I believe facts
should be more impressive than weighty words. The charge that I bring
against the administration of this Department is the discrimination and
‘hardship to which the Muslims are subjected, imcluding viotimisation, -ae
-evidenced in the acts of the head of the Department, the Director General
of Archeology, against Muslim officials. So far as fair treatment is
cconcerned, there is not much of it to be found in the dealings of = the
\head of the Department with his Muslim officials. I regret to say that
hut.I am forced to draw the attention of the House to that state of
~ffairs. 1 will just put a few facts before the House to justify my asking
the House to vote with me on this motion if it is pressed to a division.

I may say that there is a very large number of cases of discrimination
shown against Muslim officials. The time at my disposal will not allow
‘me to bring all these cases to the notice of the House and so T will
content myself with drawing attention to a few which I think are
amongst the most important. There were two Assistant Superintendents
gerving in this Department one of whom is a Muslim and the other is a
non-Muslim,—in fact he is a Hindu. I did not want to mention names
but in order to avoid confusion arising in the course of thc debate I
think the House would not mind if T were to mention names. It is not
with a view to take any advantage of these names but T think my
Honourable friend will be in a better position to understand my point
and to follow my argument. There is Dr. Nazim and there is' Mr.
Srivastava. In 1927, Dr. Nazim was senior and Mr. Srivastava was
junior. After the assumption of office by the present Director Genersl,
Dr. Nazim became junior and Mr. Srivastava became senior. The effecrt
of this will be readilv realised ‘bv the House, and I need not dilate on
it at lencth. The direct effect will be that in the matter of promotion
when these two officers are concerned, the senior man will get the
chanee before the claims of the jumor officer are taken into account.

Then, there is also a very illuminating case to which I invite the
attention of the Honourable Member. In the Department of Archsology
there are two gentlemen,—Mr. Yasin and Mr. Sharma. Mr. Yasin is an
M A. who has contributed & number of articles to archeological journals
dealing with archeology and displaying a certain amount of original
research; the other gentleman, Mr. Sharma, is only a matriculate. This
matter formed the subject of interpellation in this House on the 17th
March. 1941, and from the questions put and answers given it transpired
that thourh Mr Yasin is an M.A. and thougch Mr. Sharma is onlv a
matriculate, yet Mr. Sharma was given the post of an Assistant in.the
Department before “Mr. Yasin, thereby making Mr. Bharma senior t
Mr. Yasin. T also asked in this House whether there was any case in
the Government of Tndia in which & Muslim matriculate had been
preferred to a non-Muslim M.A. and .T wanted a reply, but as, ysusl uvo
reply was given to me on that point and I was asked fo give due notice.
Let us take a8 third cese, and that is the case of Mr. Hamid Quraishi.
This. gent!qman was Assistant Superintendent ;n?he ,,,chqgj@ent,t of
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Archmology; he was found guilty of making an overcharge " in travelling
allowance and was duly punished. Now, I am sure no one in

this House and no Muslim will have any sympathy with Mr. Quraish
for being punished tor misdemeanour; but iet us see what happened
when a non-Muslim committed a similar fraud. He was Mr. K. N. Pun.
He committed a similar misdemeanour,—also in the time of the present
Director General,—and he wanted to charge Government an undue sum
for travelling in a class by which he did not travel. He was caught by
the Circle Superintendent who pumished him but the Director General
ashked the Superintendent to cancel the order of punishment and took
no cognisance of the matter himself. In fact, the Director General was
pexrfectly prepared to sleep over the matter but for the interpellations
put in this House by which the attention of Government was drawn to
this matter and some sort of punishment was given to Mr, Puri. In
spite of that,—to complete my argument,—it is strange that Mr. Punr
was only recently recommended for a rather important post by the present
Director General. Not only that. [ understand that when the time for
interview came, the Director Gencral as the expert adviser to the
Public Bervices Commission, sat on the committes of the Public Services
Commission and pressed the claims of this man who, I understand, is
going to be appointed to a higher and more important post. I invite the
attention of the Honourable Member in charge of the Department to this
series of irregularities.—although that word ig only an euphemism and
T feel inclined to use a stronger term, yet I will resist the temptation
and not do so. T ask the Honourable Member to inquire into the series
of transactions relating to Mr. Puri and find out what it is that prompts
the present Director General to favour Mr. Puri by hook or by crook.

Another cage is one relating to the Frontier Circle. There it appears
three officers were found to be not so efficient as to deserve increments
of pay. Two of these ofticiais were Muslims and the third was a non-
Muslim. The increments of all these three were stopped. The two
Muslim officials appealed against this order oi stoppage of increment,
and the appeals were rejected by the present Directér General, wliereas,
in the case of the non-Muslin official his increments were restored with
retrospective effect. I need hardly say that all this has happened in the
regime of the present Director Genera] of Archsology.

Mr. Lalchand Navalral: Sir, I rise to a point of order. 8Sir. I do not
want to obstruct this debate, but . . . . ..

The Honourable Diwan Bahadur Sir A. Ramaswami Mudallar
¢ r.u. (Commerce Member): What is the point of order?

Mr. Lalchand Navalral: I an coming to the point of arder.

. Mr. President (The Honourable Sir Abdur Rehim): Well, the
Honourable Member should know that according to the Btending Order
a point of order should only be stated. No speech is necessary.

My, Lalchand Navalrai: On a point of order. T want to know whether

this .is a matter of public concern? .

Mr. President (The Honourable Sir Abdur Rahim): Yea, certainly it is.
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Sir Syed Raza Ali: Sir, may I congratulate my iHonourable friend on .
his timaly point of order. If this is not a matter of public concern, surely
the looting of the people of Sind by disorderly elements will not be a
matter of public concern either. Now, resuming my speesh. . , .

Mr. Lalchand Navalrai: Sir, I had to say something on that point of
order.

Mzr. President (The Honourable Sir Abdur Rahim): Otder, Order.
Mr. Lalehand Navalrai: Sir, I wanted to give my reasons for it.

Mr. President (The Houourable Sir Abdur Rahim): No. The Honour-
able the Mover should continue.

8ir Syed Raza Ali: Sir, there is another case which also is a very
interesting one. I do not know really what to emphasize—the interest
that attaches to this case or the impudence that was displayed in dealing
with this case by those who were responsible for it. The case is this.
There was a Photoprinter in the Archmological Department. He was a.
peon but he had worked as Photoprinter a number of times. On the
retirement of the Hindu Photoprinter he was appointed to officiste in
the vacancy. In the meantinie, the Director General abolished thia post
of Photoprinter and substituted in its place the post o»f Photographer-
Draftsman. The vacant post of Photographer-Draftsman was advertised -
and applications were invited. A large number of competent candidates—
both Hindus and Muslims—applied for it. 'Now, mark, Sir, how the
Director General behaved. He refuses to go inte those applications and
appointed a Brahmin to this post for reasons. I believe, unknown either
to my Honourable friend or his predecessor. On the question being
mised on the floor of the House and the attention of the Honourable
Member being drawn to it, the Government interfered and that post was
again advertised. I can give dates to the Honourable Member but as the
time at my disposal is very short, T will not do so now.

The other case concerns the Epigraphist who has been appointed to
officiate as Deputy Director General. Now, so far as the Epigraphist
himself is concerned, I have not a word to say against him, but I am
here to impugn the policy underlying this gentleman being brought over
to the Government of India and appointed as Deputy Director General.
I.et me inform the House very brieflv -that until now the poliev of the
Government of India has been not to appoint any technical man to any
administrative post, namely, the post of Deputy Director General or
Director General. But for this Dr. Sastri who was a very eminent
epigraphist would have held the post of Deputy Director General. Bimi-
larlv, Mr. Banaullah who is a very distinguished Chemist would have held
an administrative post but rone of them was appointed. Uptil now
that has been the policy. Till my friend, Mr. Tyson, who is no longer
a member of this House, enunciated the policy of the G'dvorni{:eut of -
India last year in answer to my question. none of u¢ knew that the -
Government of India had made a departure from their settled policy. 8o,
T invite the attention of mv Honourable friend to that point, namely, is
it right to bring & techiical man to work in a very importdht administra-
tive post? I you do that, you will have to consider other claimants -
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some of whom are Mussalmans. But I am not raising that question. I
invite the sttention of the Honourable Member ta the policy underlying
this appointment.

Now, I will mention » very recent happening in which, 1 s sure, this
House and my Honourable friend will be interested. The post of
Archeeological Chemist will shortly fall vacant. On a question being put
on this subject in this House, Mr. Tyson on behalf of the Government
iade this announcement:

*'The vacancy is to be filled by the appointment of a Muslim."

That reply was given by Mr. Tyson on the 17th of March, 1941. In
.conformity with this reply, applications were invited and the Public
Bervices Commission received a large number of applications. Of course,
when applications were invited this post was advertised as being a reserved
post, namely, reserved for Muslims. Now, the usual procedure of the
Public Services Commission, with which body I was associated for more
than tive years, is that when applications are received they are gone
theough by s Committee and those candidates who are considered fit are
invited to interview. They are interviewed and if the required number
of applicants possessing the necessary qualifications is recommended by
the Comimnission, appomtments are_made to the vacant posts by the
Government of India. Now, all this procedure was departed from in
4his case. I do not know why the Public Services Cominission did not
go into these applications. T{ seems that things were manceuvred in such
a manner that it was held that none of the applicants possessed the
necessary qualifications.

8ir ¥. E. James: Munceuvred by whom?

Sir Syed Raza Ali: That is what I do not know. I believe my Honour-
.able friend will be able to satisfy our curiosity. 'I'he same curiosity is
lurking in my mind too. Then, it was held that because this post was
advertised as a reserved post for Muslims and because it was supposed
that none of the Muslim candidates possessed the necessary qualifications
the post waos advertisad again as being an open post, with this difference
that formerly the qualifications insisted upon in the case of Muslim
candidates were higher and this tiine the qualifications were somewhat
relaxed. They ought to have been either the same qualifications or higher
qualifications in the case of general candidates. But it was just the
revergse. If my Honourable friend goes through both the advertisements.
‘he will find the difference.

I may just in passing also invite my Honourable friend’s and this
House's attention to some cases of interference by the Director (ieneral.
He salso is interfering in the discharge of their duties by Muslim officials.
I have got several cases in mind but J do not propose to take them up. . .

Mr. Pregident (The Honourable Sir Abdur Rehim): Tha Honourabla
Member’s time is up.

Bir 8yed Rasza Ali: Sir, may I have two minutes?

Mr. President (The Honourablé Bir Abdur Rahim): No, no. The
‘Honourable Membher cannot have any more time. He har had twenty
minutes already. ' o T

Sir Sjed Basa AlM: I will just move, Sir. While moving I will say
that the .Government, .can always find . it possible to explain’ or explain::
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away the conduct of its officials bué 1 want - my . Hénsmwbie ffiend to
discourage the tration of injustice and to see to it that even the
highest official should not find it in his power-to tresh:the differenscommu-
nities in'this coun'try differently. B8ir, I move.

Mr. President (The Honourable Sir. Abdur Balim): Cut motion moved :
“That the demand under the head ‘Archmology’ be reduced by Rs. 100."

Pandit Lakshmi Kuanta Maitra: Mr. Preiident, I had not the least
desire to participate in this debate, and 1 feel considerable diffidence and
delicacy in rieing to speak on a subject which to me at least seems very
unseemly. This question of dis2rmination and ill-treatment of the
emplovees of a particular community by the head of the Archmological
Department bad cropped up before this House several times and thie is
oot sltogerher a new motion. Honourable Mambers may remember that
a g:ddly portion of the question hour of the last Budget Bession was
devoted to this subject by a section of the House, and it appeared to us
that a regular crusade was being carried on against this Department.
We had Lad the melancholy experience of haviig volleys of questions fired
at the Department till we got sick. On onz of the those ocecasions,
fortunately {~r the House and perasps fortunately for the Government too,
the intervenuicn of my Honourable friend, Bir Frederick James and the
Honourable Dr. Banerjea, the Leader of my Purty, ard of my humble
self by certain Bupplementary Questions cleared a lot of misconception,
inasmuch ug they brought to .ght certain facts which seemed for the
time Leing vo give the quietus to the whola thiny. On one occasion, when
an air of mjured innocence was acught to be given to the Party affected,
we eliciled frem the Department, by Supplemertary Questions, informa-
tion which prrved, that the charces made against it of partiality or dis-
crimination had no legs to stand upon. Today, standing here, relying
on my memory—I hope my memory does not play me false in this respect
—I would like to remind the Honourable Member in charge
of the Depurtment that in reply to some of my Supplementary Questions,
certyin dats were furnished to this House. Mr. Tyson, who used to
represent the Department in those days is not in his seat today,
and I do not think he is in this House—unfortunately he is new
in o place from which Le cannot intervene. H: was forced most reluctantly
ty give out certain figures. Let us see what the figures tell. There are
certain gazetted posts in the Department of Archmology. In the first-
class gazetted posts, the representation of the Muslim community is over
4n per eeni.  The Hindus and other communitics meluding Europeans fill
the rest. There is ¢nother catagcty

8ir S8yed Raza Ali: T do not want to interrupt the Honourable Member
Lut he is wreng. There are four Muslims 1n o eadec of 18. He is wrong
with regard to officers of the Depariment.

Pandit Lokshmi Kanta Maitra: The Devartmen: is there to check me
or correct e because T have said ~lready that I am relying on my memary;
and f T am wrong the Honourable Member in charge will have to cor-
rect me. Iin* T do make this statement ttuat in the first-class of gazetted
officers, the representation of Muslim som~unity i< above 40 per cent.
in the secoud category, the representation of the Muelim community is
-only eent. j..r cent.
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v Am Bonoutsble Member: Not more? -

7 Mmrmu m-' I do hot ‘know if the' Deparement can

give more il:ar cent. per cemt.: if they can they will

Mr. H. A. Sathar H. Essak Sait: Where does my friend get these
figures? s :t from his imagination?

Pandit Lakshmi Kanta Maitra: In the non-gazetted posts, such as
custodians, the representation of Muslims is over 80 per cent.; and in
the Chemical Assistants Department, the Muslim representation is about
650 per cent. In the Archeological Scholars Department, the Muslims
have not less than 50 per cent. Again, in the entire technical staff.the
repregentation of Muslims is about 80 per cent. In the clerical staff of
the Director General of Arch®ology, the Muslim representation agein comes
up tc 50 per cent. In promotions the percentage is about 60 per cent.
In temporary appointments in the Department, the representatlon of the

corimunity is over 40 per cent. This is the picture I place before the
House .o

An Honourable Member: From memory?

Pandit Lakshmi Xanta Mailra: Yes. If there is anything more correct
you can give me, I shall abide by it. I want you to challenge me. I
may be off the correct figures by 1 or 2 per cent. but that on the side of
under estimate not on the side of excess. If I am forced to place these
figures cnce again today, it is because a sense of duty impels me to do it.
A distinguished pubhc servant of a Department of the Government of
India is being maligned; series of insinuations have been made against
him and his administration; and I am surprised and even pained that such
a matter has been brought ‘before this House by no less a person than the
Honouvrable Sir Raza Ali. While it is not my desire to indulge in com-
munal bickerings, 1 think, it is necessary at times to tell the House that
a fictitious grievance is often made and that the charges are very often
made without due care and caution. Public interests demand that we
should be cautious in levelling charges against distinguished public servants.
The Director General and the Deputy Director General of Archmology are
distinguished scholars, distinguished officers who have made great con-
tribution to the Department and their contributions have been well recog-
nised in this country and outside by persons who are best fitted to speak
on the subject. That is well-known.. I, therefore, think, that from this
point of view, the point of view of Muslim representation in this Depart-
ment instead of the Muslim Community having any cause for grievance,
it is the other community that has got one, _that is, that their legitimate
share has been cut out and given as concessions to the clamour that has
been syvstematically carried on. I enter my protest against that. If the
Government of India want to stand by the Resolution of 1984, and if
comrnunities want to swear by that gospel, then I would warn the Govern-
mént to bear in mind that the communities who are entitled to 75 . per
cent in all should not be debarred from their legitimate share.

Then, §ir, my Honoursble ‘friend. Mr. Lalehand Nave.lm wanted to
Taise u point of ‘order. 1 think the point that he was mnlnng was not
much a point of order. What struck me also was that if charges of this
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nature were sprung upon us as & surprise, how would it .be possible for
us or for the Department concerned to meet them. The alleged facts
placed before the House by Sir Syed Raza Ali can be neither conﬁrmed
nor contradicted by us. They are departmental matters.

Sir Syed Raza Ali: It is for the Department to answer. Why are you
answering for them?

Pandit Lakshmi Kanta Maitra: It is the duty of every one of us to test
or sift any statement that is made by an Honourable Member in this
House and T am not a person to shirk that duty. Every Member is
entitled to know what the charges are.

Maulana Zafar Ali Khan: Why are you raising the Hindu Muslim
question? It must be a question of justice, pure and -simple,

Pandit Lakshmi Kanta Maitra: Therefore, I submit that these minute
‘details’ in administration which have been placed before this House are
"such that they can be neither confirmed nor contradicted.. That is for
the Department. But whatever the matter in issue, I cannot lend my
support to this kind of spirit which is behind this motion, hecauge I know
the background against which this is set off. I'am so:‘ry I have to oppose
this mOth!l

Mr. N. M. Joshi: T do not wish to deal with the partxeular case which
the Honourable the Mover of this motion has _placed before the ,Assembly
this aftornoon. But, Sir, I am intervening .in this debate 'to point out
how unsuitable this sub]ect is_for discussion in the Legislature.

Mr. President (The' Honourable Sir Abdur Rahim): If the Honourable
Member implies by, that, that this really ought not to be allowed to be
d scussed, he knows that similar questions are discussed freguently here.

Mr. N. M, Joshi: I 'am not. malnng that 1mphcntxon at all. Tt may be
permiseible under the rules to discuss certain questions

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Memb:r surely knows what importance is attached in thm House to these
questions. Tt is very unfortunate.

Mr. N. M. Joshi: But I take a different view. Even if we are allowed
to discuss certain matters, whether as a matter of policy we can discuss
such matters usefully in the Legislature is the point that I am making.

Sir Syed Reza Aﬁ: What course do you advise me to take?

M:. N. M. Joshi: I am coming to that. We have several times dis-
cussed communal questions in this Assembly, and discussed ﬁiem, it I
may say so, very bitterly. But so far as I am concerned I have never
opposed the discussions of those questions.. I may have regretted the
discussion but I never opposed because I realised that in.our. country,
unfottunatelv, the communal feeling does exist. . But I feel, and T must
expres my feeling, that discussion of this question in the Leglslsture todsy
has. reall v reacheg the low water mark of undesirable discussion.
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Thers are two points of view to these questions which have been
placed hefore the Legislature—from the point of view of the subordinates
dealt with by the head of the Department, and from the point of view of
the head of the Department himself. The Honourable the Mover of this
cut motion mentioned certain subordinate officers and how they were dealt
with,

8ir 8yed Raza All: Specific cases.

Mr. N. M. Joshi: He mentioned that a particular officer in his judg-
ment was not blameable but was blamed or some one was treated with
favour and another was treated with disfavour.

Sir Syed Raza Ali: Discrimination.

.. Mr. N. M. Joshi: How is this Assembly going to come to a right judg-
meu’ a8 to whether the discrimination was justified or not, or whether
[there was discrimination at all. The Honourable Member mentioned two
cases. The Honourable Member in charge of the Department may require
an hour or so to tell us whethier there was discrimination or not in these
cagses. My Honourable .friend mentioned other half u dozen cases. When
we discuss these half a dozen cases and come to a judgment. in half an
hour's or an hour’s time during discussion or even in two days’ discussion
—some Members will make remarks against the conduct of the subordinate
officers. My Honourable friend thought that a particular Musselman
‘officer deserved promotion. A Hindu Member who perhaps knows—I
'do not 'kmow anybody—a Hindu Member who perhaps knows the Hindu
who was c¢onsidered t6 have been shown favour may sav that the Hindu
member was the best one. As a matter of fact, the fact may be different.
‘Thé Mussalman may have been the best one and the Hindu may not have
been the ‘best one. How are we going to judge? That is the difficulty
which I feel. Then ‘there is the question to be looked at from the point
of view of the head of the Department. The head of a Department comes
to a decision on a hundred matters of this kipd during &' year, pérhaps
200, perhaps 500. The Honourable the Mover placed before us certain
casz+, half a dozen cases or even a dozen cases. Will these dozen cases,
‘8w if they are true, prove that the officer whom the Honourable the
Mover of the motion accuses,—is he to be é¢onsidered“as a bad officer or an
officer not warthy to fill that post? He may have come to a judgment in
500 cases and we are judging him by half a dozen or a dozen cases which
ara placed before us. I, therefore feel that. even from the point of view
of the head of the Department, discussion in the Tegislature is unfair to
him. T submit in these circumstances that a discussion of this nature
should be avoided as a matter of policy. I quite realise, and I am with
the Mover of the eut motion, that everv officer of 'Gov_ernment, whether
subordinate or inferior, who has a grieyance—that grievance, must be
Jlooked inte.  There must he some machinerv by which the grievances will
‘be redvessed. Tf a subordinate officer was passed .over, I do not know
what machinery the Department has exactly. He can appeal to the Hon-
ourable Member, I think. The Honourable Member happens, unfortunately
' t0' be & Hindu in this case, but the Honourable the Mover has no complaint
n‘gﬂinﬂb him, T.am gled to hear that. But even supposing the Honour-
able Member happens to be a, Hindu. thére is the Executive,Council.
theva i: theé Governor General. In anv case an officer who is badlv
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treat:d or wrongly treated can appeal to the Governor Genérsl. The
Governor General, happens to be a Britisher, not a Hindu. I, therefore,
feel that the right course for an officer' who is badly treated is to go,
first to the Honourable Member and take the chance of appealing to the
Governor General. Even if that is not satisfactory, 1 th'iﬁ'll;' the Govern-
ment of India should allow appeals in such cases to the Public Service
Ccmmission. Why have we spent money in creating the Public Bervice
Comnmiesion if the Public Bervice Commission is not to go into these
mutiters? I agree with the Honourshle the Mover if he feels that there
should ba u suitable machinery for examining the grievances of the sub-
ordinate offizers.

If there is no appeal to the Public Services Commission in cases of this
kind, the Government of India should take steps that an officer who is
treated wrongly, unjustly and unfairly shoyld bg-nble to go to the Bublic
Services Commission. If the machinery of the Public Services Commission
is not suitable for removing the grievances of the subordinate officers, Gov-
erumeny of India should consider some other machinery. But I feel that
this House is not a suitable machinery for discussing the merits of the
work of subordinate officers or even of the head of the Department. I
hope that this discussion may lead to the establishment of g proper machi-
nery whereby the subordinate officers of the Government of India will get
justice and I also hope that the discussion which has taken place today
muy not take place in this Legislature again.

Mr. Muhammad Nauman: Sir, I had no desire to take part in this
debate particularly because I had not studied the position very much.in the
Depariment but as my Honoursble friend, Pandit Lekshmi Kanta Maitxs.,
has referred to the figures which were surprising to me I have tried {o ascer-
tain within these few minutes from the statement brought from the Library
what the exact position is. I think it would be rather unwise on the part of
my Party not to clear up the position, Mr. Maitra has been saying that
in some cases Muslims were 50 per cent. or 100 per cent. Probably he
has not studied the figures of this Department himself. If he looks at the
statement showing the annual composition of the office of the Director
General of Archeeology in India on the 1st of January, 1940—a statement
prepared by the Government itself—, he will notice ‘that in the rase of
the Sujerintendents the Hindus are 100 per cent.; assistants and clerks
are 83-3 per cent.; and stenographers are 502 per cent., and the ratio of
Muslitn stenographers is only 6 per cent. It is very unfortunate, as T
said earlier, that we should fight on these issues. You will find, Sir, that
in the case of technicals 100 per cent. representation is given to my friends,
the Hindus. I do not grudge it as T said earlier responsibility lies with
British (lovernment, The statement goes to show that in the case of
the Custodian of Delhi there are 100 per cent. Hindue; in the ‘case of
the Hyderabad office, they are 100 per cent. Hindus; in the case of the
staft for the Delhi Museum, Hindus are 100 per cent.; in the case of the
Agra office, Hindus are 50 per cent. ; in the case of the Office of the Super-
intendent ~f Archmology, Hindus are 50 per cent.; in the case of the
Superintendent of Archeological Survey, Eastern Circle Calcutta. H.mflus
are 100 per cent.; in the case of the Superintendent of Archemological
Survey, Southern Circle, Madras, Hindus are 100 per cent.; in the case
of the Archeological Section of the Indian Museum, Calcutta, Hindus are
87'7 per cent. In short, the key positions and important posifions are
being held by Hindus and still their representatives make a grouse of it.
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Mr. N. M. Joshi: May I ask a question? Where you have gtated that
the percentage for a particular community was 100 per cent, may I ask
bhow man; persons were there?

Mr. Muhammad Nauman: My Honourable friend, Pandit Lakshmi
Kanta Mnitra, treated the House in the same way and that is the reason
way I did not like to give the number of the persons employed, He did not
give the figures; he gave only the percentages. So, the reply had to be
only in terms of the percentages. Mr. Maitra was. speaking from memory
and I am quoting from the records of the Government of India. That is
the difference between him and me. Even in the total the position of the
Mussalmans ie 26 and the Hindus are 75'80 per cent. My friend was
trying to mske out a case that the Musalmans are probably 40 or 50 per
cent.. Is it pcssible in this Government? ’

Another point mentioned was whether it was at all necessary for the
Members of any community or for a public representative to bring to the
House certnin conditions which existed in a particular Department. 1
think my Honourable friend, Pandit Lakshmi Kanta Maitra, was probably
exaggerating his own position when he thought that he was called upon to
reﬁly to that issue at all. Natumlli, he is as much igporant as many
others are. And if a certain thing has come to my knowledge it is my
duty to bring it to the notice of the administration through you, Sir, and
also mention before the House that a certain officer or a certain Depart-
ment is not dealing in the manner in which it is expected to deal. As
such, it is for that Department and the Government spokesman on behalf
of :that Department to tell us whether the information is ¢orrect or not.
The Members of the House are not expected to say whether they were in
the know of the things or not or whether they can challenge the state-
ments made or not. 'I'hey are not in charge of the portfolic. I look for-
ward for the day when my friend, Pandit Lakshmi Kanta Maitra, may be in
charge of such Department. In that case, we will accept an answer from
him, but he 18 not yet in that position although he tried to answer in a
way a8 if he was the Government. '

My submission to the House is only this. My friend, Sir Syed Raza
Ali, has moved s Resolution very ably to impress on the Gavernment that
all is not well in that particular Departinent snd we are interested to hear
what the Government has got to say on that point. 1f the Government
finl on imquiry that whatever Sir Syed Raza Ali has said is true and
that facts were not wrongly represented to him, it is their duty to see
that th: wrong is righted and the correct position is maintained. That is
the only purpose of the cut motion and 1 hope Government will give it jts
best consideration. With these few wcrds, 1 resume my seat.

Maulana Zafar Ali Khan: Sir, it has caused me great pain to find that
in this House a question has arisen which .some of my friends want to
make a Hindu-Muslim question. I am of the opinion that as long as the
Hindus and the Musalmans do-not join hands together, the problem of
India can not be tackled. Sir Syed Raza. Ali says that glaring injustice
has veen done in the case of three or four men and he wants to bring to
the notice of this representative House, which is the ultimate forum of
justice for the people of India, the ease of those poor people. . Tnstead of
listening to him dispassionately and lookiny upon the matter in a calm
manner; up springs my friend, ‘Mr. Lalchand Navalrai. and raises a
menningless point of order. Then, my friend, Pandit Lakshmi Kanta



a * -+ THE GBNERAL BUDGET—LIST OF DEMANDS 871

Maitra, for whom I have the greatest regurd, seems to take wup the
oudgelg on behslf of the Director of Archeology and acts as an apologist
for pim. - The simple and plain question was whether it is a fact or not
that 1n the case of two candidates, one of whom heppens t: be & muslim
M. A. and another a Hindu Matriculate, preference was given to s
Matriculate over an M.A.? Whether it was not the case that the Matri-
culate was articulate and the M.A. was inerticulate? Sir Raza Ali only
wanted to bring this matter before the House. Then came up the ques-
tion of efficiency.

I am not one of those who hold that a post should be given to a Muslim
simply because he happens to be a Muslim. 1f o Muslim is inefficient,
let him go. But my blood boils with indignation when I see that there
are some people in ‘the country who take up the attitude that because a
certain individual happens to belong to a certain community,—although he
may be totally inefficient and totally unfit for a post.—the post should go
to him. My Honourable friend, Pandit Lakshmi Xants Mauitra, has not
been able to prove that Sir Syed Raza Ali's facts and figures are wrong;
nor could Mr. Joshi, the tone of whose speech, I admire, bring forward
any arguments to prove that the facts and figures of Sir Syed Raza Ali
are wrong.

Mr. N. M. Joshi: They are not facts and figures, but only accusations.

Maiulana Zafar Ali Khan: I think those Indians who are in charge of
a Department. and act in the manner described by my Honourable friend,
Sir Sved Raza Ali, are the greatest enemies of India, because by their
acticus they provide the Britisher with a plea for dominating India for
ever. The Barrister says: “‘you, Indians cannot hold the scales of justice
even bhetween the Hindus and Muslims, as long as we are here, we shall
hold :he scales of justice even. We go, and you will fight amongst your-
selves”’.  Sir, this is a warning to those who call themselves Nationalists
and the best service thev can do to their country is not to consider any
question in terms of Hindus or Muslims, but in terms of patriotism, justice
and cfficiency. That is what I want.

Dr. P. N, Banerjea (Calcutta Suburbs: Non-Muhammadan Urbon):
8ir, T entirely agree with my Honourable friend, Maulana Zafar Ali Khan,
when he says that questions like these should not be consider<d from the
communal standpoint. 1 am definitely and strongly of the opinion that
such questions should be considered only from the point of view of
efficiencv and justice. My Honourable friend, Sir Syed Raza Ali, asked a
question; becsuse I happen to know something about this matter that I
risc to give him an answer. He says: Is it right to take a technical man
as Doputv Director General of Archmology? Now, Sir, the gentleman
who was appointed as Deputy Director General of Archeology some four
or five vears ago is an Epigraphist. An Epigraphist is not a technical
man in the sense that an Engineer or a Chemist 1 a t>chnical man.
Epigraphy is the most essential part of Archeology. I happen to know
this gentleman. He is an all-round man. T had worked with him in the
Post-graduate Department of the Calcutta University for a number ol
years. His reputation has spread not only throughout this country but
even beyond its frontiers. Therefore, Sir, when my Honourable friend,
8ir Syec Raza Ali, raised the question of competence of this man, T must
say that he was not quite well informed, and I with to give tiim this
information that he is wrong in his estimata of the qualifications of this
gentlaman.
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1 should also like to point.out that I bappen:to know a little about the
work of the department of Archmalogy. 'I'wp of his predeeessors were
techrical men—one getleman Mr. Pope was a techrucal maw; I forget the
uame of another gentleman who was also a technical man. I may ‘point
out_that only a few months ago, the Epigraphist in Ceylon was appoirted
as Director General of Archmology. A knowledge of epigraphy is regarded
a8 an essential part of the work of an archsologist. 1t is not regarded on
the same footing as that of a chemist or an Engineer. Therefore, Sir, I
maintair. that this appointment which was made three or four years ago
should not be questioned now and 1 submit this gentleman. possesses the
ghest qualifications. 1 awn sorry {o find that she guestion has been
raisod ir this form now. I hope such questions, as has been rightly said
ty iy Honourable friend, Maulana Zafar Ali Khan, will be considered
from the point of view of efficiency and jusiice in future. :

Nawebzada Muhammad Liagat Ali Khan (Robilkund und Kumaon
Divisions: Muhammadan Rural): Sir, every one of the Honourable Mem-
bers who have preceded me has decried communaliem in spite of the fact
that he owes Lis existence in this House to ¢communaiism,

Dr. P. N. Banerjea: Most unfortunate.

Nawabzada Muhammad Liagat Ali Khan: I, for one, dn not offer any
apology for rising to speak on this motion. In a country like India which
is a iand of different nationalities and is not a naticnal State, qucestions
like this are bound to arise. Why should we, as responsible Members of
the Legislature, fight shv of discussing such questions as long as there is
nc sense of injustice or hatred in our heorts agaicet any individual or
agairst any community. Sir, mv Honourable friend, Sir Syed Raza Ali,
raised certain issues which Pandit Lakshmi Kanta Maitra in a clever way
has trie¢ to cide-track. Sir Syed Roza Ali never mentioned angthing
about ihe representation of various communities in the Department of
Archrology. So the question whether there were more Muslims o1 more
Hindus was not the subject matter of the motion which was moved by
Honournble 8ir Syed Raza Ali. He has raised a more serious question
than that to which Pandit Lakshmi Kanta Maitra referred. To my mind
there is nothing more serious than the fact that the head of a Department
should be guilty of showing partiality or showing communal bias in certain
mutters. The Honourable the Mover is a responsible Member of this
House,

Lieut.-Oolonel 8ir Henry Gidney: Question.

Nawabzada Muhammad Liagat Ali Khan: Mv Honourable friend ques-
tiona this statement.

Lieut.-Oolonel Sir Henry Gidney: T did not mesn my intcrruption as
BErIOUR.

Nawabzada Muhammad Liaqat Al Xhan: He was probably speaking
fcr himself. ‘

Lieut.-Oolonel 8ir Henry Gidney: I was only looking at your face. - T
4id not mean anything.
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Nawabzada Muhammad Liaqat Ali Khan: If my Honourable friend
locks at me long enough, he will be a better man than what he is.

Lien:.-Oolonel Sir Henry Gidney: Question.

Nawabzada Muhammad Liagat Ali Khan: I was stating that the
Honourable Member who moved this cut motion, I am certain, would not
have come before this Honourable House if he had not made sure of the
fucts which he was to place before the House. He has levelled charges
and as T have said just now they are very serious charges agnivst the head
of a Department of showing discrimination against the employees belong-
iug tc a certain community which happens to be different from the one to
which this particular officer belongs. And let mo assure the House that
as far as I am concerned I did not even know to what nationality the head
of the Department belonged. I do not look at these questions from the
point of view of whether a person is & Hindu or & Muslim or & Eurcpean.
If he is guilty of any act which is objectionable he deserves condemnation
and he must suffer the consequences. My Honourable friend, Mr. Josghi,
said, that this was not the proper forum for discussing a matter of this
kind. As long as there is no forum which is better than this, matlers of
this kind are bound to be discussed on the floor of this Houde. "I do not
agree with the proposition that injustice should continue because we
might hurt the feelings of certain individusts if we discuss thrse mutters
in this House. I would request the Honourable Member in charge, that
in view of the serious allegations which a responsible Member of this
House has made he should consider this matter most carefully. My, Joshi
agked what can we do even if this officer were indeed guilty of all that has
been stated. I would tell him that & man like that if he is proved fo bo
guilty is not fit to hold the office which he is oecupying,

Mr. N. M. Joshi: By whom is he proved guilty?

Nawabzada Liaqat Ali Khan: On this statement of the Sectetary of
the Department.

Mr. N. M. Joshi: But he did not read the whole volume

Mr. President (The Honourable Sir Abdur Rehim): The Honourable
Mcmber is apparently not giving way.

Nawabzada Liagat All Khan: My Honourable friend asks by whom he
is to be proved guilty. If this House is of the opinion that there is prima
facie case against that particular officer, it should appoint a committee to
go into the matter.

Mr. N. M. Joshi: You have to make out a prima facie case then.

Nawabzada Liagat Ali Khan: That is what my Honourable friend the
mover has done.

Mr. N. M, Joshi: No.
The Honourable Mr. M. 8. Aney: No.
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Nawabzada Liagat Ali Khan: 1 notice that even the Leader of the
House finds it difficult to forget that he belonged to the Natiunalist Party.

The Honourable Mr. M. 8. Aney: A question was asked whether &
prima facie case was made out or not.

Nawabzada Liaqat Ali Khan: The Honourable Member was not here.
So how can he say whether a prima facie case has been made out or not?

The Honourable Mr. M. 8, Aney: I have heard almost three-fourths of
the speech of my Honourable friend, the Mover of the cut motion.

Nawabzada Liagat Ali Khan: I am sfre in that one-fourth which he
missed a prima facie case was made out! )

Sir, I was saying that this is a matter which really should not he looked
at from the point of view of whether an individual belongs to this or that
community. Here are certain people whose cases have heen reported and
about whose cases an Honowable and responsible Member of this House
has made sure.

Mr. N. M. Joshi: All are responsible.

Nawabszada Liaqat Ali Xhan: I hope so. I cun only sperk for myself;
1 cannot speak for Mr. Joshi.

Bhai Parma Nand: Is this House a court of justice?

Nawabzada Liaqat Ali Khan: I am rather surprised that toda, my
Honourable friends are getting rather impatient, I have hesrd opeeches,
when Honourable Members have accused officers of the Governmeut, who
happen to belong to a different nationality, of such things in the past, but
none of these Honourable Members said anything to the contrary. They
were the people who were responsible for making accusations of partiality.
T do not see any reason for this impatience, unless it be that the person
about whom certain serious allegations are made happens to belong to a
certain community. But, that should not really affect our judgment this
way or that way, and I can assure Honourable Members present here that
if seriour charges are brought against any one of the kind that were
-brought by my Honourable friend, Sir Raza Ali, and by a responsible
Member of this House, I would not look at the matter irom the point of
view whether the person about whom these allegations are made is &
Muslim or not. Is it contended by Honourable Members of th's House
that the privilege of doing justice only belongs to one community or tha
other?

An Honourable Member: Certainly not.

Nawabzada Liagat Al Khan: Then I do not see any reason for this
impatience. Let the Government Member in charge get up and put the
other gide of the picture, if any, before us. Aa a matter of fact 1 was
hoping that after the Honourable the Mover had made his speech some-
body on behalf of the Department would get up and either refute these
chnrges or give certain explanations which may be in their possession. T
never expected that Honourable Members of this House who know ncthing
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about the facts of the case or about the facts related by the Honourable
the Mover would get up and start condemning the Honourakle the Mover
for having brought a motion of this kind. One could have understood the
intervention on the part of some of the Honourable Members, after
Government had placed their case before this House. But befors Govern-
ment have even said anything everybody gets un and starts condemning
my Honourable friend for having brought a matter of this kind for dis-
cussion on the floor of this House. As I have stated already, I think it is
a serious matter and I hope the Honourable Member in charge will give
due consideration to the points raised by the Honourable the Mover of
this motion.

The Honourable Mr. M. 8. Aney: Sir, on a matter of personal explana-
tion, I said ““No’’ only in joke and I did not wish to give any reply to my
Honourable friend. My ‘‘No’’ was only in joke, and I do not even want
it to be taken as an expression of opinion. I admit that I was not justified
in ?a{ling anything as I did not hear the speech of the Honourable Member
in full.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
10th March, 1942.
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